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No.H.88088/Poltn./50(102)/2023-MPCB/               :           Dated Aizawl, the 5th September, 2023

To,

All  Members,
Committee constituted under OA. No. 26/2023/EZ,
(As per list attached).

Subj.:  Report of the Committee under OA 26/2023/EZ in the matter of Vanramchhuangi
Vrs. UoI & ORS

Ref.:      Hon’ble NGT order dated 11.08.2023 in  OA 26/2023/EZ

Sir/Madam,

With reference to the above subject, may I forward herewith  a copy of the Report of the
Committee constituted under OA. 26/2023./EZ, prepared in compliance of the order of the Hon’ble
NGT, Eastern Zone, Kolkata Bench dated 11.08.2023.

It may be noted that the Environmental Compensation was imposed to the NHIDCL by
Mizoram Pollution Control Board  vide order No.H.88088/Poltn./50(102)/2023-MPCB/300 dt.
04.09.2023.

Yours faithfully,

Enclo: As above.

(C.LALDUHAWMA)
Member Secretary

Memo No.H.88088/Poltn./50(102)/2023-MPCB/   :          Dated Aizawl, the 4th September, 2023.
Copy to: 1. The OSD to the Chief Secretary, Govt. of Mizoram for kind information of the Chief

Secretary
2.  The Secretary, Law & Judicial Department, Govt. of Mizoram for kind information.

(C.LALDUHAWMA)
Member Secretary

MIZORAM POLLUTION CONTROL BOARD

Mizoram New Capital Complex (MINECO),
Thlânmual Road, Khatla, Aizawl, Mizoram – 796001,     Phone: 0389-2336591
website: www.mpcb.mizoram.gov.in                   email: mpcb@mizoram.gov.in
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List of the Committee members constituted under OA. No. 26/2023/EZ  
 
 

 

1. Principal Chief Conservator of Forests, Mizoram, Chairman 

2. Representative of Integrated Regional Office, MoEF&CC, Shillong - Member 

3. Chief Wildlife Warden, Mizoram - Member    

4. Deputy Commissioner/District Magistrate, Lunglei District with respect to area falling under 
Lunglei District – Member 
 

5. Deputy Commissioner/District Magistrate, Lawngtlai District with respect to area falling 
under Lawngtlai District – Member 

 
6. Deputy Commissioner/District Magistrate, Siaha District with respect to area falling under 

Siaha District – Member 
 

7. Member Secretary, Mizoram Pollution Control Board, Aizawl - Member Secretary  
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No, H.88088/Poltn.J47/16-MPCB/ 

To, 

Subj.: 

Ref: 

MIZORAM STATE POLLUTION CONTROL BOARD 

Sir, 

The Executive Director, 

Dated Aizawl, the 17h September 2021 

National Highways & Infrastructure Development Corporation Ltd. (NHIDCL), 
Tuikhuahtlang, Aizawl, Mizoram. 

Complaint against disposal of earth spolls under Road Construction Projecet of 
NHIDCL 

Complaint letter received from the Village Council Court, Tuipui 'D' Village, Hnahthial 
District, Mizoram dt. 17. 09. 202 I 

With reference to the subject and the complaint letter cited above (copy enclosed), this is 
to inform you that recently public complaints and outcries have been received by Mizoram Pollution 
Control Board against the alledged improper, haphazard dumping of earth spoils from the on-going 
road construction in various parts of Mizoram under your organization which is said to be causing 
havoc to the environment and the lives of nearby residents. 

Various evidences through social platforms and recorded informations have indicated that 

misfortunate incidences have arose recently from the said activity; the dumped earth spoils in 

unappropriate places from the operation of widening of NH-54 (Aizawl to Tuipang) being 

undertaken by M/s ABCI Infrastructure Pvt. Ltd has ultimately caused a sudden- flood at the 

watercourse of Lungrawhluikawr located near Kutkawk Base Camp of the Company on 16h 

September 2021 at 9:00 P.M. which has led to the devastating destruction of two (2) dwelling 

houses, pipelines of water connection, fruits and vegetation etc. within Tuipui 'D', Village. Other 

incidences recorded between Hnahthial and Haulawng Road include choking of culvert, blockage of 

drains and road blockage for the farmers to their farmlands and severe turbidity/contamination of 

downstream water sources. 

You may be aware that disposal of construction & demolition wastes such as earth spoils 

is regulated under the Construction and Demolition Waste Management Rules, 2006 and that all 

waste generators including Service providers are required to have approved C&W waste 

management plan and should strictly adhere to it while disposing their C&D wastes to avoid 

environmental hazards at all cost. Also take notice that polluting water body is a serious crime and 

violators are punishable under the Water (Prevention & Control of Pollution) Act, 1974. Further that 
the Environmental Compensation is liable to be paid by any unit violating the environmental normns 
for causing environmental damages as per the Hon'ble NGT Order in the matter of O.A No. 

593/2013. 
Cont.. 
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In view of the above, you are directed to submit detalls of your operatlon of road construction/widening in Mizoram such as total stretch, seotlons covered wlth length, completod and remaining works, copy of respective EMP and current dlsposal mode of carth spolls and other wastes and disposal sites with relevant pictures within seven days before further necessary actlon ls taken in the matter. 

Enclo: As above 

Memo No. H.88088/Poltn./47/16-MPCB/ 

Yours falthfully, 

Mizoraar olltieD Control Board 

Dated Alzawl, the 17h september 2021. 
Copy to: 1. The Chainman/Secretary, Village Council Court, Tuipui 'D' Village, Hahthial District, 

Mizoram for information with reference to their complaint leter dated 17.09.202 1. 
2. The Deputy Commissioner, Hnahthial District, Mizoram for necessary action. 

Mi~oram PÓllution Control Board 

Mizoram State Pollution Control Board, Mizoramn New Capital Complex, Thlanmual Peng, Khutla, Azuwl, Mizorum-79600T 

Ph. No.2336173/2336590 Fax:2336591 Email:mpcbamizoram.gov. in Website:htp://www.mpcb.mizorum.gov.in 
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(haman 
Allutim( 'untnd Hunl 
Aizawt, \livm 

Suiot:(hhiatuwh chungr hang vyt 
Sit. Tupui )' hanlang chun Sabechakluanykahavangu hatsalta ka tawk mch 
a. a hnuai a mi ang hian Reort hu hun snn e. 

lungrawhlui kanr hi l eite dai u hnur nci a ni a. ABCT kawng laihna leivung 
avna he Suhereka Khuangkaih hi lo thleng ou a hrat u i. letang hinn hhiatna a thlen a n. 

Chhiatna thlen hun :D l6.09.02\(Dar 9:00 Pm) 

1. Pu Lalrinawma t' in, chhungkaw mmber 4 chenna Axsn typ a chhua a thahnghal a ni. 
..MHIP In, Pu F. Lalbiaknwga chhungka membr Schenna a a chhia. 
3. LP Hununmaw a lmd n. Thiuh nghul u ni. 
4. PHE in JJNI hnuai ah Tui(� onneion u p¢k chlhungkaw suwm (1) unnectuon a chhe vek d n1 

$. 3Moin pip hne (40mm) 3teter 250 vedu chhin 
6. Gnavin ui lakna pip a chhe ek bawk a ni. 

Thlai (.\imbu ctc) mimal huuan a mi Igemawut a chh bawk a ni. 

A theih anga hma min laksak theih chuan kun lawm hle ang. 

(J. LALRINLIANA) 
President 

V"ara our:/ Cvurt 

I rintlak, 

(F. LALRAMPANA) 
Secre!ar" 

VIllage Cr -" 

3a3) 
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MZORAM STATE POLLUTION CONTROL BOARD 
No. H.88088/PoltnJ47/16-MPCB/ 

To, 
The Deputy Commissioner, 
Lunglei District, 
Mizoram. 

Subj.: Complaints against disposal of earth spoils under Road Construction Project of 
NHIDCL 

Sir, 

Dated Aizawl, the 10" December 2021 

Ref.: No. L.13016/1/2021-LRS(L)/NH-54/Spoil bank/7 dt. 30.09.2021 

With reference to the subject and letter No. cited above, it is acknowledged that a number of 
public complaints have arose due to improper dumping of earth spoils from the on-going road 
construction Projects of National Highways & Inftrastructure Development Corporation Ltd. 
(NHIDCL) in various parts of Mizoram. 

In this regard, may I bring to your kind notice that management of construction and demolition 
wastes such as earth spoils is regulated under the Construction and Demolition Waste Management 
Rules, 2006, according to which that all waste generators including Service providers such as Road 
construction organizations and others are responsible for the safe disposal of their own generated C&D 
wastes to avoid environmental hazards at all cost. Rule 4 of the C&D waste management Rules 
specifies the duties of service providers and their contractors as below: 

() The service providers shall prepare within six months from the date of notification of these 
rules, a comprehensive waste management plan covering segregation, storage, collection, reuse, 
recycling, transportation and disposal of construction and demolition waste generated within their 

jurisdiction. 

(2) The service providers shall remove all construction and demolition waste and clean the area 
every day, if possible, or depending pon the duration of the work, the quantity and type of waste 
generated, appropriate storage and collection, a reasonable timeframe shall be worked out in 
consultation with the concerned local authority. 

(3) In case of the service providers have no logistics support to carry out the work, they shall tie 
up with the authorised agencies for removal of construction and demolition waste and pay the 
relevant charges as notified by the local authority. 

Contd./ 
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t may further be noted that as envisaged in the Rules, concemed local authorities are 
responsible for ensuring the enforcement of the Rules with regard to proper manageiment o 
construction and demolition waste within its iurisdiction in accordance with the provisions of these 
rules; to keep track of the generation of construction and demolition waste within its jurisdiction 
seeking detailed plan or undertaking as applicable, from generators of construction and demolition 
waste; to examine and sanction the waste management plan of the generators within a period of one 
month; to chalk out stages, methodology and equipment, material involved in the overall activity and 
final clean up after completion of the construction and demolition in order to ensure that the C&D 
wastes within its jurisdiction are properly managed and disposed off in environmentally safe manner. 

In view of the above, it is requested that the esteemed offices of the Deputy Commissioners 
may kindly take appropriate urgent actions to ensure that spoil earths generated during construction 
and other activities within their respective administrationjurisdiction are properly managed and safely 

disposed of as per the provisions of the C&D Waste Management Rules, 2016. 

As regard to the rising number of public complaints due to the on-going road construction of 
NHIDLC and other organizations in Mizoram, it is advised that a suitable monitoring mechanism be 
developed at district administration level involving concerned local authorities such as Village 

Council to see that all the earth spoils are properly managed and disposed off by the responsible 
contractors only at the approved designated spoil banks having proper NOC from concerned 
Authority to protect the safety and health of the people and prevent damages to water sources and 
properties. Appropriate stringent actions be taken against any violators to address public grievances 
for safeguarding the environment and the people. 

Copy of the Rules is enclosed for kind reference. 

Enclo.: Copy of C&D waste management Rules,2016. 

Memo No. H.88088/Poltn./47/16-MPCB/ 

Yours faithfully, 

the matter. 

(C.LALDUHAWMA) 
gMember Secretary, 

Mizoram Pollution Control Board 

Dated Aizawl, the 10h December 2021. 
Copy to: All Deputy Commissioners for information with a request to follow up necessary action in 

(C.LALDUHA WMA) 
Member Secretary, 

Mizoram Pollution Control Board 

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001 
Ph.No.2336173/2336590 Fax:2336591 Email:mpcb@mizoram.gov.in Website:http://www.mpcb.mizoram.gov.in 
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No. H.88088/Poltn./47/202 1-MPCB/ 3a0 
To, 

MIZORAM STATE POLLUTION CONTROL BOARD 
The Executive Director, 

Sir, 

Dated Aizawl, the 25th May 2022 

National Highways & Infrastructure Development Corporation Ltd. (NHIDCL), Tuikhuahtlang, Aizawl. 
Subj.: Show Cause Notice under Section 33(A) of the Water (Prevention & Control of Pollution) Act, 1974. 
Ref.: This Office Letter No. H.88088/Poltn./47/16-MPCB/ dated 17.09. 2021 and reminder letter of even no. dated l0. 12.2021 

With reference to the subject and this office letter No. cited under above reference wherein you have been requested to submit details of your operation of road widening in Mizoram against the public complaints received by the Board due to alleged improper dumping of earth spoils from the on-going road construction in various parts of Mizoram undertaken by your organization, this 
is to state that no response has been received from your side till date. 

Whereas the environmental hazards continue to rise in various parts of the state with 
increasing public complaints due to dumping of earth spoils /n unappropriate places from road 
construction activities. And whereas the alleged improper haphazard dumping of earth spoils are 
reported to cause havocs to the environment and lives of nearby residents and certain evidences 
have indicated destructions to dwellings, vegetations, road blockages and contamination of nearby 
water sources. 

· Whereas disposal of construction & demolition wastes such as earth spoils is regulated 
under the Construction and Demolition Waste Management Rules, 2006 and that all waste 
generators including Service providers are required to have approved C&W waste management 
plan and should strictly adhere to it while disposing their C&D wastes to avoid environmental 
hazards at all cost. Also that polluting water body is a serious crime and violators are punishable 
under the Water (Prevention & Control of Pollution) Act,1974. Further that the Environmental 
Compensation is liable to be paid by any unit violating the environmental norms for causing 
environmental damages as per the Hon'ble NGT Order in the matter of 0.A No. 593/2013. 

Now, therefore, in exercise of the powers delegated under section 33(A) of the Water 
(Prevention & Control of Pollution) Act, 1974, a show cause notice is hereby issued to you as to 

why the operation of widening of road under your project in Mizoram should not be closed down 

and/or as to why Environmental Compensation should not be paid by you. 

Your response to this notice, should reach this office within a period of 7 days from the 

date of issue of this letter, failing which, it will be presumed that you have no say in the matter and 

that appropriate action will be initiated against you. 

ok 

Yours faithfully, 

(C.LALDUHAWMA) 
g Member Secretary 

Mizoram Pollution Control Board 
Contd/ 
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Memo No, H.88088/Poltn./47/2021-MPCB/ Dated Aizawl, the 25th May 2022 
Copy to: i) PSS to the Chief Secretary, Govt, of Mizoram for kind information 

ii) All DCs for information and necessary action. 

(C. LALDUHA WMA) 
Member Secretary 

Mizoram Pollution Control Board 

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001 
Ph.No.2336173/2336590 Fax:2336591 Email:mpcb@mizoram.gov.in Website:http://www.mpcb.mizoram.gov.in 
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SNo. H.88088/Poltn/47/2021-MPCB/ 

To, 

MIZORAM STATE POLLUTION CONTROL BOARD 

The Executive Director, 

Sir, 

National Highways & Infrastructure Development Corporation Ltd. (NHIDCL), 
Tuikhuahtlang, Aizawl. 

Subj.: Show Cause Notice under Section 33(A) of the Water (Prevention & Control of 
Pollution) Act, 1974. 

Ref.: i) This Office Letter No. H.88088/Poltn./47/16-MPCB/ dated 17.09.2021 and reminder 

Dated Aizawl, the 10th June 2022 

letter of even no. dated 10.12.2021 

ii)) Your letter No. NHIDCL/RO/Gen/2022/1 15 dated 28.05.2022 

With reference to the subject and referenced letter Nos. cited above, it is understood that 
NHIDCL as been executing Road projects in the state of Mizoram on Engineering, Procurement 
and Construction (EPC) mode by engaging Private contractors. Consequently, NHIDCL is bound 
to be accountable for the actions of its engaged contractors. As such, it is the responsibility of 
NHIDCL to ensure that the EPC contractors under its esteemed organization fulfill their 

obligations as per the Environment Management Plan (EMP) while executing Road projects in 

order to safeguard the environment and the people. 

In view of the above, you are requested to submit detail upto-date compliance status report 
on the Environmental Management Plan in respect of each contractor including current muck 

disposal sites in operation within seven(7) days. 

Memo No. H.88088/Poltn./47/2021-MPCB/ 
Copy to: All DCs for information and necessary action. 

Yours faithfully, 

(C.LALDUHAWMA) 
S Member Secretary 

Mizoram Pollution Control Board 

Dated Aizawl, the 10h June 2022 

(C.LALDUHA WMA) 
pMember Secretary 

Mizoram Pollution Control Board 

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001 Ph.No.2336173/2336590 Fax:2336591 Email:mpcb@mizoram.gov. in Website:http://www.mpcb.mizoram.gov. in 
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TO WHOM IT MAY CONCERN

This is to inform you that ABCI-BHARTIA (JV) EPC Contractor has been engaged for 

Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And 

Geometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang 

Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance. 

This has been confirmed that all the Excavation and Dumping work done by them 

is done after taking proper Consent from us and as per wishes of the Land Owners

of Spoil Banks and aiong Road Side. No Water Bodies have been disturbed due to 

the above work. 

The Spoil Material, which are being Dumped in our Spoil Banks and at other 

locations after proper treatment to save the environment. We wish them to 

complete this project successfully which will bring enormous convenience to the 

local people. 

(PC. LALENGZUALA) 
President 

Village Cuuncil Court 

Lai Autonomous District Council 

Lawngtlai AOC Veng 

Village Council President 

AOC Veng, Lawngtlai, Mizoram Date: 
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TO WHOM IT MAY CONCERN 

This is to inform you that ABCI-BHARTIA (JV) EPC Contractor has been engaged for 

Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And 

Geometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang 

Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance. 

This has been confirmed that all the Excavation and Dumping work done by them 

is done after taking proper Consent from us and as per wishes of the Land Owners

of Spoil Banks and along Road Side. No Water Bodies have been disturbed due to 

the above work.

The Spoil Material, which are being Dumped in our Spoil Banks and at other 

locations after proper treatment to save the environment. We wish them to 

complete this project successfully which will bring enormous convenience to the 

local people.

2622 
Village Council President 

Thingkah, Lawngtlai, Mizoram 
Date:

(KLALTANPULA) 
Presldent 

Village Councll Court
Lal Autonomous Dlstrlot counol 

Thingkah 
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TO WHOM IT MAY CONCERN 

This is to inform you that ABCI- BHARTIA (JV), EPC Contractor has been engagedfor Widening And Upgradation To 2 Lane With Paved Shoulder Configuration AndGeometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance. 
This has been confirmed that all the Excavation and Dumping work done by them is done after taking proper Consent from us and as per wishes of Land Owners of Spoil Banks and along Road Side. No Water Body has been disturbed due to theabove Work. 

The Spoil Materials, which are being dumped in our Spoil Banks and at other locations after proper treatment to save the environment. We wish them to complete this project successfully which will bring enormous convenience to the local people.

Village Council President 
Tawipui South

Chairmann (GSIuenViilage Cuuncil/Court 
Eavripui 'S Vilage Level SEDP Commitee 

Tawipui South 
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TO WHOM IT MAY CONCERN

This is to inform you that ABCl- BHARTIA (JV), EPC Contractor has been engaged 

for Widening And Upgradation To 2 Lane With Paved Shoulder Configuration And 
Geometric Improvements From Km 250.000 To Km 298.000 On Aizawl-Tuipang 

Section (Package-6) Of NH-54 In The State Of Mizoram With JICA Loan Assistance. 

This has been confirmed that all the Excavation and Dumping work done by them 

is done after taking proper Consent from us and as per wishes of Land Owners of 

Spoil Banks and along Road Side. No Water Body has been disturbed due to the 

above Work. 

The Spoil Materials, which are being dumped in our Spoil Banks and at other 

locations after proper treatment to save the environment. We wish them to 

complete this project successfully which will bring enormous convenience to the 

local people. 

Village Council President 

Thingfal
President 

Village Council/Court 
Thingfai 
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President VCP electric 

Veng, Khawzawl 
Dist.Khawzawl, Mizoram-796310 

Date: 06.06.2022 

TO WHOM SO EVER ITIMAY CONCERN 
This is to inform that M/s Dwarkamai Construction Pvt Limited, EPC Contractor 

has been engaged for Rehabilitation and Upgradation to 2 lane with paved 
shoulders of Kawlkulh Khawzawl Road (lnternational Corridor) of NH-6 from 

Design Chainage Km 72.350 to Km 84.800 (Package-1l) in the State of Mizoram. 

This has been confirmed that all the excavation and dumping work done by them 
is done after taking proper consent from us and as per wishes of Land owners of 

Spoil banks & along road side. No water body has been disturbed due to the 

above work. 

The spoil materials, which are being dumped in our spoil banks and at other 
locations after the proper treatment to save the environment. We hope their 

bright future. 

6. ol.2022. 

CM. KASTLUANGA) 
President 

Village Council/Court 
Khawzawl-I 

President VCP electric 
Veng, Khawzawl 
Dist.Khawzawl, 
Mizoram-796310 
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NoA.11011/1/2021-SELAA/ 25-253 
To 

Subj: 

Ref: 

OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS 
ENVIRONMENT, FORESTS & CLIMATE CHANGE 

AIZAWL : MIZORAM 

Sir, 

Executive Director (Projects) 

Dated Aizawi the 3 June, 2022 

National Highways & Infrastructure Development Corporation Ltd. 
Aizawl : Mizoram. 

Environmental Clearance for various projects taken up by NHIDCL iîn the State 
of Mizoram - reg. 

Your letter No. NHIDCL/RO-Aizawi/Forest/2022/86 dt. 17.05.2022 

With reference to your letter under reference and also referring your letter dated 
10.01.2022 addressed to Member Secretary, Mizoram Pollution Control Board, as the said work 
involves expansion of National Highway for length greater than 100 km involving additional right of 
way and as splitting of road length to avoid the need of obtaining Environmental Clearance is not 
justified, you are requested to obtain Environmental Clearance for the road projects having road 
length of nore than 100 Km. You are also requested to furnish claritication report on why 
Environmental Clearance is not required when cumulative road length exceeds 100 km and why 
works have been initiated without obtaining Environmental Clearance. 

Further, information on the width of the road covered under road widening being 
done (irrespective of whether the road length is more than 100 km or less than l100 km) from your 
end may be furnishèd to this office for taking a view on whether the road construction work attract 
provisions under Schedule No.7() of ElA Notifîcation, 2006 and its subsequent amendments i.e. 
"Expansion of National Highway involving land acquisition greater than 40m on existing alignment 
and 60m on re-alignment or bypasses". 

You are also requested to provide a copy of Environmental Management Plans for the 

road projects taken up by NHIDCL in Mizoram. 

This letter is issued on the decision of the competent authority. 

Yours faithfully. 

R.S. SINHA 3| 
Addl. Principal Chief Conservatbr of Forests 
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No.A.11011/1/2021-SEIAA/ 244 To 

Subj: 

Ref: 

Sir, 

OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS ENVIRONMENT, FORESTS & CLIMATE CHANGE AIZAWL : MIZORAM 

Executive Director (Projects) 

Copy to: 

National Highways & Infrastructure Development Corporation Ltd., Aizawl :: Mizoram. 

of Mizoram - reg. 
Environmental Clearance for various projects taken up by NHIDCL in the State 

T.0. Letter No.A.11011/1/2021-SEIAA/257-258 

As above 

Memo No.A.11011/1/2021-SEIAA/2}4 

With reference to the subject and letter No. cited above, you are requested again to furnish the information requested for vide letter dated 03.06.2022 (copy enclosed) at the earliest. Enclo: 

Dated Aizawl the 22 june, 2022 

REMINDER 

dt. 03.06.2022 

Your_ faithfully. 

OLLUTIO 

(RS SINHA ) 

COETRO 

Addl. Principal Chief Conservator of Forests 

1. Deputy Commissioner (Aizawl / Champhai / Lunglei / Serchhip / Lawngtlai / Siaha) along with this office copy of letter No.A.11011/1/2021-SEIAA/257-258 dt. 03.06.2022. 

Dated Aizawl the 22esune, 2022 

2. Under Secretary to Govt. of Mizoram, Environment Forests & Climate Change Department. 1 3Member Secretary, Mizoram Pollution Control Board for information and necessary action. 4. Consservator of Forests (Central Circle / Southern Circle) for information and necessary action. 5. Divisional Forest Officers (Aizawl/ Champhai / Lunglei / Thenzawl / Tlabung) for information and necessary action. 
6. District Council Conservator of Forests (LADC / MADC) for information and n� cessary action. 

M.ZSINGSON ) 
Deputy Conservator of Forests (FC) 
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To 
No.B.22019/18/2022-FC/PCCF/P 

Sulb : 

GOVERNMENT OF MIZORAM 
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE 

MIZORAM::AIZAWL 

Cr t0: 

Divisional Forests 0mcer (Alzawl / Champhal / Lunglei / Thenzawi / Tlabung) 
District Council Conservator of Forests (LADC / MADC) 
Dumping ut muck by NiIDCL -reg. 

.rciosed: As above 

URGENT 

Dated Aizawl the 2g th May, 2022 

kindiy find herewith a photo copy of banner found to be displayed on the roadside near 
PCCF Ofice Complex, Tuikhuahtlang on 2R.05.2022 on the subject. 

In this regard, you are requested to ascertain the facts and details from the sites and take 
nececsay scions as per provisions under the Mizoram (Forest) Act, 195S, the Forest 
(Conserration) Act, 1980 and Envíronment (Protection) Act, 1986 and submit the action taken 

Me mo No3.22019/18/2022-FC/PCCF/ 

(R.SIsINA) 
Add!. Principal Chiaf Conservator of Forests (FU) 

Dated Aizawl the a May,2022 

:. Ünder Secr ary tr Gov. of MizoraT,, EPSCC Dept. tor inlormatio: nd 1ecessary action A copy 
t, the ba:ner is endosed. 
t'otrser va r of Forests ( Central Circle / Southern Circie ) for ir iornation aud necessary axions. 
.rprf the banner is erclosed. 

. ember Secretary, Mizoraun Pollution Control Board for inforn.arion and nece:sary actions, A 
CJny of he banner i: enclosed. 

(VANLALNUGPUL0 HMAR) Assistant Conservator of Forests (FC) 

O Scanned with OKEN Scanner 
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To 
No.B.22019/18/2022-FC/PCCF/Pt 

Sub: 

Ref 

Sir, 

OrFICB OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS 
DEPARTMENT OF ENVIRONMENT. FORESTS & CLIMATE CHANGE 

GOVERNMENT OF MIZORAM 

Enclosed: 

Copy w: 

MIZORAM:AIZAWL 

Divisional Forests Oficer (Aizawl / Champhai/ Lunglei/ Thenzawl / Tlabung ) 

District Council Conservator of Forests (LADC / MADC) 

Dumping of aiuck by NHIDCL -reg. 

T.0. Lecter No.B.22019/18/2022-FG/PCCF/Pt 

As above 

Dated Aizawl the 3h May, 2022 

In continuaticn to this office letter No. cited above, I am directed to request you to 

conduct site verification visit to. the construction sit� s undertaken by NHIDCL under your 
jurisdicion and confirn1 whether there are violations of the Mizoram Forest) Act, 1955 and the 
Forest (Conservation) Act, 1980. In case any violation is observed then works may be stopped 
immediately as per provisions of the relevant Acts / Rules. You are further requested to submit 

your rehort effecciveiy by tomorrow itself. 

Mero No.B.2201/18/2022-7C/PCCF/ 

URGENT 

dt,28.05.2022 

Yours faithfully, 

fMZ.SINGSON) Deputy Conservator of Fòrests (FC) 
Dated Aizawl the 3ih Mav, 2022 

1, Conservate."of 'orests (Central Circle / Southern CËrcie ) for infemalion and necessary actions. 
2. Under Secretary t Govt. of Mizram, EF&CC Dept. for Infoi mation and necessary acti»n. 
3, Member Secre ary. Nizoram Pollution Control Board for taking sinnilar action in case of violation 

of Eivirorment (Protection) Act, 1986. 

(VANLALNUNPUII HMAR) Assistant Conservator of Forests (FC) 

Scanned with OKEN Scanner 
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No.B.22019/18/2022-FC/PCCF/Pt 

To 

Sub: 

Sir, 

OFFICE OF TH PRINCIPAL CHÙEF CONSERVATOR OF FORESTS 
DEPARTMENT or BNVIRONM ENT, roRESTS & CLIMATE CHANGE 

MIZ0RAM::A1ZAWL. 

Under Secretary to the Government of Mizoram 
Environment, Forests and Climate Clhange Department 
Mizoram 

GOVERNMENT OF MIZORAM 

Reported damage to the environment -reg. 

Enclosed: 

l am directed to inform you that it has come to the notice of PCCF Office that during the 

construction of roads by NHIDCL, violation of Forest (Conservation) Act, 1980 and damage to the 

environment is being done. Protests were held outside PCCF Office demanding appropriate action 

in the matter. A copy of the banner displayed outside the office is enclosed. Copy of the letter 

submitted to PCCF Office in this connection is also enclosed. 

Government. 

URGENT. 

The concerned DFOs, vide letters dated 28.05.2022 and 30.05.2022, have been 

requested to talke necessary actions and also to stop the works as per provisions of relevant 

Acts/Ruies, in case any violation of Mizoram (Forest) Act, 1955 and the Forest (Conservation) Act, 

1980 is observed. Copies of the letters written to the DFOs are enclosed. 

Dated Aizawi the 3| th May, 2022 

Also, an article has been published in the Times of India dated 28.05.2022 on the subject, 

2 copy of which is endosed. 

You are therefore requested for bringing the above facts to the knowledge of State 

As above 

Further, the concerned Deputy Commissioners may be requested to look into the matter 

of irreguiar muck disposal and take necessary actions. The Deputy Commissioners may be 

requested to take ail necessary actíons to ensure safe muck disposal and no damage to the 

evironment. "his is alsT as per the functions of the Monitoring Committees constituted by the 

State Covernment yvide Notification dated 26.10.2020 (copy enclosed). 

Yours faith)ully. 

Deputy Conservator of Forests (FC) 

O Scanned with OKEN Scanner 
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ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT 

Chairman 

No.G.20015/29/2020-FST/Pt.II GOVERNMENT OF MIZORAM 

Members 

In the interest of public service, the Govérnor of Mizoram is pleased to constitute State Level Committee to monitor envirormental issues arising from developmcnt projects undertalken by NHIDCL in the State of Mizararm, consisting of the 
following 

Member Secretary 

NOTIFICATION 
Dated Aizawi, the 15 July, 2022. 

Adviser to Chief Minister (Technical) 
1. Principal Secretary, GAD 
2. Principal Secretary, EF&CC Department 3. Secretary, PWD 
4. Secretary, PHED 
5. Engineer-in-Chief, PWD 
6. Engineer-in-Chief, PHED 

A Member Secretary, Mizoram Pollution Control Board 8. Exccutive Director, NHIDCL, Regional Office 
9. Representative of CYMA 

10. Representative of Save Mizoram Rivers. 

Principal Chief Conservator of Forests, Mizoram 

The mandate of this Committee shall be to monitor closely, cases of environmental issucs arising out of projects implemented by NHIDCL in addition to 
monitoring and coordinating the functioning of the various District Monitoring Committees towards compliance of environmental laws constituted by the EF&CC Department, Government of Mizoram. The Committee may co-opt Goverment oficers and functionaries, district/ field level oficers, local level authorities and NGOs as special invitees as may be considered necessary from time to time. The EF&CC Department shall also provide secretarial and other 
logistical support to the Committee. 

Sa/- JITENDRA KUMAR, 
Principal Secretary to the Govt. of Mizoram, Environment, Forests & Climate Change Department. 

Cont...2/ 
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Meno No.G.20015/29/2020-FST/IP.II 
Copy to : 

1. Secretary to Governor, Mizorara. 
2. P.S. to Chief Minister, Mizoram. 

-2 

3. P.S. to Ministers /Ministers of State / Speaker / Deputy Speaker, Mizoram. 

Dated Aizawl, the 15 July, 2022. 

4. P.S. to Adviser to Chief Minister, Mizoram, Aizawl. 
S. O.S.D, to Chief Secretary, Government of Mizoram. 
6. All Administrative Heads lAll Heads of Departments, Government of Mizoram. 
7. Principal Chief Conservator of Forests, Mizoram. 

9. All members concerned. 
8. All Deputy Commissioners, Government of Mizoram. 

10. Controller, Printing & Stationeries witha request to publish in the official Gazette 
(6 spare copies). 

11. All Divisional Forests Officers, EF&CC Department. 
12. The Executive Director, Regional Office, NHIDCL, Tuikhuahtlang, Aizawl. 
13. Web Manager, EF&CC Department for uploading in the Department website. 
14. Guard file. 

(LALNEIHHLIMI) 
Deputy Secretary to the Govt. of Mizoram, 

Environment, Forests & Climate Change Department. 
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i 

1. 

In the innerest «of public ervice snd in upersesira s ; Tmr . o.G2{i)2020-FST dt. 26.10. 2020), the (Jus ent j \í:ztar: i: ie: : 
the follosing Monitoring Commiee, o monitr the cranpl:srcs f er.i| 22 
! orks carricd out in various devclropment priccts (lincz: sr�  rra-4:. 

3. 

6. 

I. 

Representaive of Mizoram Prllution Conirol Brerd 
Representative of Cen°al Young Mizo Association 

4. Representative of Lòcal Administration Departinent 

2. 
3. 

1:*VIRONME:N. HORESIS &CMALC!. Di2; 

4. 

No.i.20)1S/2/2021-FST/P.J 

6. 

Monitoring Committee for Aizawl District: 

Deputy Commissioner. Aizawi 

J. Deputy Commissioner, I.unglei 

Alleviation Department. 
Divisional Forest Officer. Aizaw! Forest Division 

Monitoring Committee for Lunglei District: 

Representative of Urban Development & Povery Memter 

Representative of Mizoram Pollution Control Bnard 
Representative of Sub-headquarters. Young Mfizo 
Association, Lunglei 

i:":::. 

Representative of Local Administration Deparument 
Representative of 'rban Development & Poverty 
Alleviation Déparment. 

Divisionat Fores1 Officer. Lunglei Forest Division 

Monitoring Committee for Siaba District: 

Deputy Commissioner. Siaha 

I leadquarners 

Representative of Mizoram Pollution Control Board 

Repsesenative of Mara Thyutlia Ps 

1lleviation Departne 

Kepeuntative ni Lcal Adninisration Dpartment 

Represcntaive or rban fDevelopnem -& Pr n 

General 

..... 

Cheimar. 
Memte: 
Memter 
Memter 

Menber Secze.; 

Chairman 
Membe: 
feaher 

Memher 
Mlember 

\lember Seceiery 

Chainan 
Member 
Memer 

1lenther 
Meher 

Deput Conscrator of tree(s, I.awngtii Wiulite Alember Socp 

Divisit1 
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N. 

V. 

I. 

3. ReresemalivC of Suh-hcadquarlcrs, Yuung Min 

Association, ('hamplai 

2. 
3. 

Deply ('omnissioncr, ( hampli 
Represcntative of Mizoram Pollhaion Confol Roan! 

4. 

Monitoring Committec Sor ( hauphai 

Represcntative of loca! Adminissation Dkpartncnt 

Reprcscntative of Urban Deveiopnca & Poverty 

6. 

Alleviation Departmcat. 
Divisional Forcst Officer, (hamphai Forcs Divisiua1 

VI. 

2. 

-2 

Monitoring Committee for Koasib District: 

Deputy Commissioner, Kolasib 

3. 

Representative of Mizoram Pollution Coruol Board 

Representativc of Local Administration Departmcnt 

I Alleviation Department. S. Representative of Urban Development & Poverty Member 

Divisional Forest Officer, Kolasib Forcst Division 

1. Deputy Commissioner, Scrchhip 

Representative of Sub-headquarlers, Young MizoMcmher 

Association, Kolasib. 

Monitoring Committee for Serçhhip District: 

Represertativc of Mizoram Pollution Control Board 

4. | Represcntative of Local Administration Depar.ment 

Mémir: 
Ment 

Alicviation Depart1ncnt. 

5 

Menber 

l6.Divisional Forest Oficcr, Thenzawi Forcst Division 

VIL. Monitoring Conmitteç for Lawngtlai Distrigt: 

Menlcr 

6. 

Mcmher Scurcary 

Representative of Sub-headquartcrs, Young Mizn i Mcmber 

Association, Serchhip 

S.Reprcsentative of Urban Devclopmcnt & Poverty 

Chairmarn 
Memher 

(1. Depuiy Commissiuncr, Lawngilai 
Represeníative of Mizoram Pollution Control Board 

Lai Associalion 
12. 
3. Representalive of Central Young 
4Reprcsentative af 

LocalAdministration Dypartment 

Member 

Memher Sccrctary 

Chairma1 

Membcr 

Memicr 
Member 

Mcmber Secretary 

(Chairman 
Mcmber 
Member 
Mcnber 

Represe1stativc of Urban Devclopnent & Povcrty Member 

Alleviation Dcpar1mcnt. 
Deuty Conservator (Or Forcsts, lawng1lai Wildlife Mcnher Stary 

Division (ont..3 

( 

Distrikl: 
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Vil, Moltorne.Couunitteefor'Munit Qistrist 

S, 

6. 

4.Rerenentntlve of lacul Admlniairation Jopurtment 

1X. 

Deputy Conmiseionor, Mumlt 
Reprsaentntlve of MiorAIn Polutlon 

| 3. 

6. 

Rerexentntlve of Nul-hendsuariers, Youmg MizoMurtbur 
ANoelatlon, Mamlt Mambor 

Repreaentatlve 
Dlvalaal orost OMoor, Mamlt l'oront 

2 

Deputy Com1nisaloner, Serslnhlp 

4. 

MonitornL Conuittes.for JSlawZAWl: 

Ropresentative of Mizoram Pollutlon 
Representatlve of 
ARSOciatlon, Khawzawl 

t 

Representative of 

Alleviation Departmenl. 
Deputy Conservator 
Division 

Sub-hendquarters, Young Mizo 

tive of Local Administratlon Departmenl 

I. Deputy Commissioner, Serchhip 

XI. 

X. 

|2. 
3. 

valon 

Reprenentative of Urban Develop1neIn & Poverty Menber 

al Board 

Allevlation Departinent, 

Represontative of Mizoram Pollutlon Conirol Board 

Representative of Sub-headquarters, Young 
Association, Saltwal 

6. Divisional Forest OrMicer, Aizawl Forest Division 

1 J Depuly Commissioner, Hnahthia 

Chalrman 
Mombur 

ör Foresta, "Khawzaw Wildlife Member Secretary 

Representative of Local Admninistrntion Departenent 

atiwe "of Urbarr-Developmont & Poverty 
5.Representative 

Monitorng Commiktee for llnahthial Dstrict: 

Miz0 

Association, Hrahthial 

Member Socretary 

Chalrman 
Member 

Ropresentaive of Mizoram Pollutlon Cotrol Board 

Member 

Momber 

Representative of l0cniAdministrtion Depart1menm 

6. Divisional l'orost OfTicer, Lunglei1 W'orcst Division 

Chairman 
Member 
Member 

Member 
Member 

Represcntative of Sub-hcadquartors, Young Mizo Member 

Member Secretary 

Chairman 
Member 

Meinber 

ofUrban Devolopnont & Poverty Memher 
Reprcsentative 
Alleviaion Department. Me1nber Secretary 

Cont..4/. 

ve of Urban Devolopmont & Povorty | Mumor 
Alleviation Dopartnont. 

*Monltorhg Clommitteg for Sattual Dlatriet: 
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The above mentioncd Monitoring Commiluces shall perform the following functions: 
I. Any and all matters regarding the safeguard af the cnvironment shall be ensured 

by the Monltrtng Con1nites lor all devlopment prajects in their respecive 
districte. 

2. They shall ensure that soil banks re idenied andurnping of excavated soil 
fromm construction works and ensure that the cxcavated soil are dumped into the 
identified soil banks. 

3. They shall ensure that the soll banks and muck dumping sites are managed and 
protected in such a manner that no soil excavated for construction projects cause 
damage and siltation to any land, lakes or rivers. 

4. They shall ensure tha: development projects (inear and non-linear) have all 
requircd approvals from the competent authorities before commencement of work. 

S. They shall aid Govemment Officials so that conditions stipulated while according 
approval, as in point No. 4 above, are fully complied with. 

The Committee may invite other persons, officials ar non-officials, in the 
meeting of the Monitoring Committe, as and when required. 

*Meno No.G.20015/2/2021-FST/PLI 
Copy to i 

1. Secretary to Governor, Mizoram. 
2. P.S. to Chief Minister, Mizoram. 

Principal Secretary to the Govt. of Mizoram, 
Environment, Forest & Climate Change Department. 

Dated Aizawl, the 10 June, 2022 

Sd-JITENDRA KUMAR 

3. AlI Ministers /Ministers of State / Speaker / Deputy Speaker, Mizoram. 
4. 0.S.D. o Chief Secretary, Govenment of Mizoram. 
5. All Administrative Departments, Government of Mizoram. 
6. AI Heads of Depariments, Government of Mizoram. 
8. All members concerned. 
7. Principal Chief Conservator of Forests, Mizoram. 

9. Controller, Printing & Stationery with a request to publish in the official Gazette 
(6 spare copies). 

11. Guard File. 

10. Web Manager, Environment, Forests & Climate Change Department for 
uploading in the Department website. 

(H.C. ZONUNTHARA ) 
Under Secretary to the Govt. of Mizoram. 

AEnvironment, Forests & Climate Change Department. Ph:- (0389) 2336302 (O) 
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To, 
No.B.13021/1/2021-TFD/ 

Subject: 

Ref. 

Sir, 

SI. No. 

GOVERNMENT OFMIZORAM 
OFFICE OF THE DIVISIONAL FOREST OFFICER 

THENZAWL FOREST DIVISION 
THENZAWL: MIZORAM Azadi ka AsnrttMahotsav 

1 

3 

47-l49 

The General Manger (Projects) NHIDCL 
PMU-Lunglei, Mizoram 
Irregular Muck Disposal in connection with the Project 
Widening and Up-gradation to 2-Lane pved shoulder 
configuration and geometric inprovemnents from Km 8.0 to Kn 
380.0 on Auawl-Tuipang section of NH-54 in the State of 
Mizoram (Package-2). 

With reference to the above, I an to bring to your att� ntion that there has 
been irregular muck disposal in many places along NH-54 stretch withii the jurisdiction of. 
Thenzawl Forest Division (Serchhip & Hnahthial District) while executing the above 
mentioned project. The followings are specific and GPS locations other than designated 
spoil banks as per your Muck Disposal Plan where dumping of large volume of excavated 
soil have been done by NHIDCL. 

No.B.22019/18/2022-FC/PCCF/Pt. 

Specific locations 

email id: thenzawttorestadidlcen 
Dated Thenzawl, the 31st May, 2022 

Herhse kawn (1989 Gomari 
Plantation, Rawpui VC area) 
Dapzarka wn (2003 VFDC Plantation, 
Pangzawl VC area) 

Dapzar ram (2003 VFDC Bamboo 
Plantation, Pangzawl VC area) 

Dt.30.05.2022. 

GPS Locations 

23° o6' 43.75" N 
92°53'27.92" E 

23° 06° 35.06 N 
92° 53' 25.83" E 

23° o6' 29.72" N 
92°5337.29" E 

Approximate damaged area 
(in Ha)i 

2.0 

1.5 
1.5 

Further., there are some designated spoil banks where there has been large 
scale dumping of muck without construction/erection of retaining wall! or Gabion in 
advance which adversely affect forests, biodiversity, river and streagm ecosystems in: 
downhil terains. This kind of irresponsible action from NHIDCL 0s highly unespected 
and unwelcomed especially after signing Undertakings to the effect that utmost cane sha! 
be taken to protect and conserve the environment and that no violation of 
Conservation Act 1980 shall be ensured while executing the road project. Forest 

The irregular disposal of large volume of excavated soil and non-compliance 
with Muck Disposal Plan result not only in extensive destruction of valuable faunal and 
floral diversity and but loss of river ecosystems and aquatic life due to siltation. which hase 
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ultimately impacted public drinking water supply in a negattve manner,The non 

compliançe of Muck Disposal Plan and Undertaking submitted by you to PCC oftice, 

Aizawl vide 
No.208/NHIDCL/PMU-Seling/2020-21/NH54/Wk/Forest/888 1i2020 

is the clear violation of Forest Conservation Act-19g80. You are hereby informed to 

immediately stop further irregular muck disposal and take any appropriate remedial 

measures to restore the extensive environmental damages caused by you due to such 

irregular muck disposal, Some of the photograph showing irregular muck disposal along 

Further it may also be reiterated that as of today, Stage- I (In Principle 

Approval) approval is under process and not yet given to NHIDCL for the Project 

Widening and Up-gradation to 2-Lane paved shoulder configuration and geometric 

improvements from Km 8.0 to Km 380.0 on Aizawl-Tuipang section of NH-54 ith¹ State 

of Mizoram (Package-2). However, NHIDCL had initiated execution of works ifl the field 

(forest areas) without Stage I approval (IPA) which is again gross"iolatiph ofRotest 

Conservation Act 1980. 

Ther � fore, you are hereby instructed to immediately stou athe 

construction activities Qf NH-54 Road project (package -)and Chhiahtlang 

& Serchhip Bypass) within Thenzawl Forest Division (Serchhip & Hnahthial 

Districts) unless and until Stage -I approval (IPA) is obtaineds fion 

MoEFCC, Govt ofIndia to avoid further course legal action. 

Enclo: As above 

Memo 
No.B.13021/1/2021-TFD/ 47-19 9 

Copy to: 

Dt 

Yours faithfully, 

(LALBIAKCHAMA CHAWNGTH) 
Divisional Forest Officer!. 

Thenzawl Forest Divigion!1 
Thenzawl: Mizoram 

Dated Thenzawl, the 3tt May, 

2) Conservator of Forests, Central Çircle for kind information. ) Adä)., Principal Chief Conservator of Forests & Nodal Officer (FC) Mizoram kvdwi 

for kind information. 

2o22,: 

Mizoram-796001 for information and necessary action. 
3) Executive Director (Project), NHIDCL, BO - 3rd Floor, T-86,Tuikhuahtlang, Aizawl 

Divisional Forest bfficer. 
Thenzawl Forest Division; 4 

Thenzawl: Mizoram i 

NH-54 road project are also enclosed herewith. 
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PHOTOS 

SHOWING 

VIOATION 
OF 

MUCK 

DISPOSAL 

PLAN 
BY 

NHIDCL 
IN 

NH-54 

ROAD 

(PACKAGE-3) 

Location-2 

Location-2: 

Location-1: 
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4 

To, 

No. 13031/1/2021-TFD/620 -622 

GOVERNMENT OF MIZOARAM 

Sir/Madam, 

OFFICE OF THE DIVISIONAL FOREST OFFICER 
THENZAWL FOREST DIVISION:THENZAWL 

Subj: Proposal for diversion of 2.43278Ha of forest land for construction of 
Bypass at Chhiahtlang and Serchhip (Package -I) on Aizawl-Tuipang section of 
of NH-54 in the State of Mizoram, Engineering, Procurement and Construction 

(EPC) mode with JICA loan assistance- reg 

e) 

Conservator of Forests (Central Circle) 
Mizoram, Aizawl 

Refn: No.B.22019/20/2020-FC/PCCE/243 Dated 7.9.2022 

Dated o9.09.2022 

1, 

With reference to the subject mentioned above, I am to submit herewith Action Taken 

Report on violation of Forest (Conservation) Act 1980 while executing construction of Bypass 

at Chhiahtlang and Serchhip (Package-I) on Aizawl-Tuipand section of NH-54 in the State of 

Mizoram as given below pointwise. 

For diyersion of 2.43278Ha of forest land for construction of Bypass at 

Chhiahtlang and Serchhip (Package -I) on Aizawl-Tuipang section of of NH-54 in the 

State of Mizoram, the Project proponent i.e NHIDCL has not yet received even Stage -I 

approval (IPA) fromn competent authority till date. 

2. However, By pass construction work had started without prior approval; and the 

DFO, Thenzawl had detected the violation on 24th, October 2020. As a result, DFO, 

Thenzawl issued Stay Order immediately vide letterNo.B.13021/1/2021-TFD Dated 

28.10.20o20; a copy of which is enclosed at Annexure-I. 

3. On 10.11.2020, Serchhip Forest Range field staff seized 125cuft of converted 

timber from Mr Vanlalrawna, who collected the illegally felled Pine trees from Govt 

plantation by NHIDCL engaged contractors and converted it into sawn timber. The 

offense case of illegal felling was compounded with Rs 15000.00(Rupees fifteen 

thousand) as per the local Forest Act. Copies of Receipt is enclosed herewith. 
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DFO, Thenzawl once again issued Stay Order to NHIDCL vide letter 
No.B.13021/1/2021-TFD Dated 11.11.2020; a copy of which is enclosed at Annexure-II. 

5. Later on 31-5.2022, DFO Thenzawl once again issued Stay order to NHIDCL vide 
letter No B.13021/1/2021-TFD/144-146 dated 31.5.2022 (copy enclosed at annexure 

4. 

6. It may also be mentioned that Serchhip District Monitoring Committee under 

the Chairmanship of Deputy Commissioner, had visited the project site on 12.07.2022 
to ensure that no further excavation works is continued and that no further violations 

happen in the project area. A copy of the resolutions of the Committee was given to 

NHIDCL and its engaged contractors vide letter No.B13021/1/2021-TFD/404-414 

dated20.7.2022(Copy enclosed at Annexure-IV) directing them that they shall comply 

with all directions given by Serchhip District Monitoring Committee on this matter. The 

Serchhip District Monitoring Committee tentatively planned to have re-visit of By pass 

very soon (probably during 2nd week of September) to see that the recommendations of 

the Committee for remedial /protective measures and other resolutions are fully 

complied with by NHIDCL/ contractors. 
7. Further, DFO Thenzawl had already submitted Report on violation of FCA-1980 

in this project package vide No.13031.1.2021-TFD/617 Dated 02.09.2022. A copy of 

which along with supporting documents will be available at FC Cell, PCCF Office. 

As of today, all the excavation works has been stopped and no further violation 

of Forest (Conservation) Act 1980 happen in the project site. 
8. 

Enclosed: As aboy 

Memo No. 130s1/1/2021-TFD/620 -622 

Yours faithfully, 

(LALBIAKCHAMA CHAWNGTHU) 
Divisional Forest Officer 

Thenzawl Forest Division 
Dated og.09.2022 

Copy to: 1) Add! PCCF & Nodal Officer (FC) Mizoram for kind information and necessary 
acion. This is with reference to his letter No No.B.22019/20/2020-FC/PCCF/243 Dated 
7.9.2022. 

Divisional Forest Officer 
Thenzawl Forest Division 

III) and as a result, the excavation works has been stopped till date. 
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To, 

Subject 

Reference 

NoF.20017/2/2022-DFO(L)/ 177- 93 
GOVERNMCNT OF MIZORAM 

OFFICE OF THE DIVISIONAL rORIST OFrICER 
LUNGLI FOREST DIVISION 

LUNGLEI: MIZORAM 
Buannol Ron, Bazar veng, Lunglel 

Lmail : lungleidfo@gmail.com 

Dated Lunglei, the 4h Soptember, 2022 

The Principal Chief Conservator of orests 
Mizoram, Aizawl 
Actlon taken roport on Proposal for diverslon of 8.9856 Ha. of forcst 
land for widening and upgrndation of NEH - 54 to 2 lano with pave 
shoulder and geometric improvement in tho State of Mizoram 
(Package 2 ) - Dcemed forest arca by NHIDCL. 
No.B.22019/15/2022-FC/PCCF/18 dt 3.8.2022 

Sir, 
As you are aware, there was violation of The Mizoram (Forest) Act, 1955 by 

felling 69 Nos. of trees from deemed forest area (Govt. Plantation) in the above project ( under 
Lunglei Forest Division - 5.0926 Ha.) 

The matter was discussed with the User Agency (NHIDCL). It was stated that 

violation was purely unintentional because the areas where violation took place were claimed by 

some individuals. The User Agency further agreed that after all the felled trees are collected / 

extracted by EF & CC Department, then the difference in the number / volume of timber felled as 

per EF & CC record and the volume actually extracted/ collected, if any, shall be paid by the User 

Agency. The said difference in number / volume may arise because some of the felled trees might be 

buried under the earth or lost in one way or the other. 

As such, the case was compounded by imposing a fine of Rs 7000.00 (Rupees 

seven thousand ) only. Attempt to extract the felled trees is going on and final report will be 

submitted as and when the caseis settled. 

Regarding muck disposal, the matter has been taken up by the District Level 

Monitoring Committee Constituted by Govternment of Mizoram vide No.G.20015/2/2021-FST/PtI 

Dt 10.6.2022. 

Enclo : 1) Compounding order-Annexures 1(a), 1(b) & 1(c) 

2) Meeting minutes ofDistrict Level Monitoring 
Committee for Lunglei District. - Annexures 2(a), 2(6) && 2(c) 

Yours faith fully, 

(PC LALCHHANDAMA ) 
Dlvisional Forest Offioer 
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Copy to : 
1) 
2) 

Conservator of Forests, Southern Circle, Lunglei. 
Range Officer, Hnahthial /Lunglei Forest Range 

Divisional Forest Officer 
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GOVERNMENT OF MIZORAM 
OFFICE OF THE DTVISIONAL FOREST OFFICER 

LUNGLEI FOREST DIVISION 
LUNGLEI: MZORAM 

OFFICE ORDER No. 

Buannet Rûn, Bazar veng, Eanglet 
Email : ungleidfo@gmail.com 

Dated Lunglei, the h September, 2022 

Whereas there was felling of trees at Government Plantations within the project areas 

Ridening and upgradation gf NH - 54 to 2-ane wih pave shoulder and geometric 
improvenents in th�  state of Mizoram ( Package - 2, 8.9856 Ha. out afwhich 5.0926 Ha. 

is under Lunglei Forest Division) by NHIDCL. 

Copy to : 

OF Z02Z- 2023 

Whereas it was revealed that felling was done by contractors under NHD CL while 

carrying out the said project. As per the statement of the accúsed, work was stàrted in 

October 2019 and trees were felled because the areas were claimed by some individuals. 

2) 

And whereas the accused promised that all the felled timbers will be extracted and 

after extracting all the timbers which can be extracted, the difference in number /volume of 

felled trees and iumber /volume of trees extracted, if any, will be paid within 45 days from 

the date-0fissue.of thic order As per the initiaB enumeration, there wero-69 troosto be fulled 

with total volume of 1045085 Cum (List enclosed) 

Now, therefore, the undersigned, in exercise of the power conferred under Section 29 

B of the Mizoram (Forest ) Act, 1955 decided to compound the case on payment of Rs 

7000.00. The compöunding fee should be paid within one week from the date of issue of 

this Tetter. 

Sd- PC LALCHHANDAMA 
Divisional Forest Officer 

The Range Oficcr, nahthial Forest Range for kínd information. and 

necessary action. 

General Manager P), NHDCL, PMU - Lnglei for kind information and 

necessary action. 

� ivisionat Forest Ofioer 
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STATEMENT OF THE ACCUSED 

The land where violation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980 
took place under Deemed forest area of Hnathafl Forest Range (Package-2, Km 125.00 to Km 250) 
and the Environment Forest & Climate Change Department clatmed it as government plantation but 
there are private people having land passes and the same land has been handed over to NHIDCL by 
CALA and further handed over to EPC Contractor for carrving out constructBo n activities. Violatlon 
has taken place while executing works for Widening and up-gradation to 2-lanes with paved 
shoulder and geometric improvements from Km 166.000 to km 208.000 (Package-4) on Afzawl 
Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance'. 

Work has been started by the contractor since 25 Oct 2019 and some trees were felled in the sald 
location, after having the consent of the land pass holders. 
There was no întensjon to violate any rules/laws. The reason of violation was due to the comfusion 
as to whom the land and crops belong to because there are private people with land passes 
claiming as their land while EF&cc Department also claimed it as government Plantation. It is 
requested to takea lenient view as the area is atready included as forest area and in principle 

approval of forest clearance already recefved. 

Some of the felled/uprooted trees are buried under the excavated soil. So, after extracting all the 
timber which can be extracted, then the difference in number/volurme of trees felled and 

number/volume of trees extracted, if any will be paid to Environment Forest & Climate Change 

Department by EPC contractor withín 45days. 

Prafulla Borgaoin 
General Manager, ABCI 
Hnathail Camp 

SG Dwivedy 
General Manager (P) 
NHIDCL, PMU-Aunglei 

Gencral Manager-(P) 
NHIDCL 
PMU - Lunglei, Mizoram 
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STATEMENT OF THE ACÇUSED 
The land whÇre vdolation of theMzoran Forest) A� t, 1955 and the forest (Conseryatdon) Act, 1980 took place uider Deemed foest atei of Lunglel Forest Range (Package-2, Km 125.00 to Krn 250) añd theEnvtronment Farest.& Citmate Change Departiest clatméd it as góvernmerit plantation but there are priváte people-having land passes ard the same land has been handed over to NHIDCLby CALA.and furtherhanded oyer to EPC Contractôr far carrylig. dut constructiot activities, ialation has taken place whiile expcuting works- for Wideniig and dp-gradation to 2-lah� s with paved shoulde.and gèometric mprovemets fros Krn 208:00D-to km 250.006 Packace 5) on At~awi TuipanigSectioh of NH54 n the state o>Mizoltam.gn EPC mode with JCA loan assistance'. 

Work.has been stäted ty the caritra� tor slhce 25 Ödt:2019 and somie treés were felled:in the said location, after taving the conseht of the tand pass hotlders. 
There was o intension to viotaté anyiles?awWss Thé reSon of viplatiun was-due to the confusion as to whom the land afnd ciops belong. to because thete ate private people with land passes claimíng.ás thetr land while ÉFaCC Department atso claimed itas goverment Plantation. It is 
reqiested to täke a feientvtew as the area is alreaty fncluded as förest atéa anid tn principlë 
appröval:of tgestteançe a<ready eçetved. 

Some pf the felledupropted trees áre.büried under the.excavated sofl. So, after extracting atl the 
tmber which cats be entracted, then the tiffereice th nutberlvolume of treês felled and 
number/volarhe af trees ettatéd, fi. arty will. be paid tp Enniothent Forest & Ctimate Change 
Department by EPC contractor within:45days, 

Aager, ABCI 
Hrangchalkawn Camp 

SG bwtvedy 
General Manager (P) 

NHIDCL,PMU-Lunglei General Managor (P) 
NHIDÇL 
PMU - Lunglei, Mizoram 
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Ltef trw tdwh erytg eut the proleet wdenlng & pgradatlon to 2lane peved uhoulder eonwthon and ometre nprovements trom km 8.00 to Km 80.00 on AlzawlTulpang sectlon of NH 
-4mthe tte of Mlkorm (Peelkege 2) Lunglel Porest Dlvlslon, 

SINO 

10 

13 
14 

16 

18 
19 
20 
21 
22 
23 

25 
26 
27 
28 
29 
30 

32 
33 
34 
3$ 
96 
37 

40 

47 

Name of hrees 
(peetes) 

Thlanvawng (Gmeline arborea) 

dirth at breast 
length ((n cm) 

47 
69 

63 
48 
51 
39 
49 

55 

46 
47 
48 

47 
46 

$9 
49 

104 
97 
45 
56 
86 
81 
71 
38 
39 
110 
120 
110 
120 
130 
120 
80 
90 
120 
150 

Sub Total 

Length 
(m) 

2 

4 

Volume 
(Cu, m) 

0.0414 
0,1096 
0.0625 
0.0992 
0.0482 
0.0650 
0.0702 
0.0490 
0.0676 
0.070 

0.0756 
0.0756 
0.0396 
0.0414 
0.0432 
0.0487 
0.0414 
0.0396 
0.0487 
0.0526 
0.0450 
0.0979 
0.2205 
0.3380 
0.2940 
0.0253 
0.0392 
0.1849 
0.0820 
0.0945 
0.0270 
0.0285 
0.3025 
0.2700 
0.3025 
0.3600 
0.3168 
0.3600 
0.1600 
0.2531 
0.2700 
0.5625 
5.7503 

Floor prlce 
(ln Rs) 

6 
236 
629 
886 
613 
267 
402 
434 
278 
418 
432 
467 
467 
245 
256 
267 
801 
256 
245 
301 

325 
278 
234 
1362 
2088 
1816 
156 
242 

1142 
507 
584 
169 
176 
1869 
2859 
1869 
3812 
3355 
3812 
988 
1564 
2859 
5957 

44939 
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SI No 

43 
44 
45 
46 
47 

48 

49 
50 
51 
52 

53 
54 
55 
56 
57 

58 

59 
60 

61 

62 
63 
64 
65 
66 
67 
68 
69 

Name of Trees 
{specles) 

2 

Vang (Albizzia chinensls) 

Fartuah (Erithnia-varieties) 

Khiang (Schima wallichi) 

Zairum (Arogeisus accuminata) 

Thingdawl (Tetrameles nudiflora) 

Tei (Toonna ciliata) 

Tukloh sehsawr (Loancia coromandelica) 

Teak (Tectona grondis) 

Grand Total 

Glrth at 
breast 

length (In 
cm) 

3 
63 
68 
98 
83 
103 

Sub Total 
63 

Sub Total 
60 
63 
65 
62 

Sub Total 
64 

39 
41 
31 
55 

Sub Total 
110 

Sub Total 
64 

Sub Total 
79 

Sub Total 
140 
80 
70 

110 
92 
80 
90 

110 
Sub Total 

Length 
(m) 

4 

4 
4 

5 

4 

6 

4 

2 

2 

5 
4 

5 

Volume 
(Cu.m) 

5 

0.0992 
0.1156 
0.2401 
0.1722 
0.3315 
0.9856 
0.1240 
0.1240 
0.0675 
0.0992 
0.1056 
0.0720 
0.3343 

0.1024 
0.0285 
0.0315 
0:0180 
0.0567 
0.2371 
0,4537 
0.4537 
0.1024 
0.1369 
0.2393 
0.1560 
0.1560 
0.6125 
0.0800 

0.06125 
0.3781 
0.2645 
0.1600 
0.2531 
0.3781 

2.18755 
10:45085 

(Rupees nlnety two thausand five hundred seventy five anlv) 

Floor price 
(In Rs) 

6 
483 
S63 
1170 
839 

1615 
4670 
604 
604 
357 
525 
559 
381 

1822 
499 
139 
153 
88 

276 
1155 
2210 
2210 
633 
846 
1479 
760 
760 
1514 
1412 
1081 
8343 
5836 
2824 
5584 
8342 

34936 
92575 

oor nrice is calculated based on the latest notiflcatlon VIde No.B.11029/1/2003-FST, Date 15.5.2020. 

Divisional Forest Officer 
Lunglel Forest Division 
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MINUTES OF THE MEETING OF THE STATE LEVEL COMMTTEE ON 
ENVIRONMENT-RELATED ISSUES 

A state level Committee has been constituted. vide Notification dated 15.07.2022, to monitor 

compliance of the environmental laws, while implementing development projects. The tirst 

meeting of the Committee was held on 25.07.2022 at 3:00 PM in the Chief Minister's 

Conference Hall, which was chaired by Adyiser to Chief Minister (Technical). List of the 

Dpe atictpants is at the Annexure. 

Adviser (Technical) to Chief Minister welcomed all members of the Committee and 

invitees in the meeting and highlighted the need for maintaining a clean, green and healthy 

environment in the State., He, further, highlighted the need for taking all necessary actions to 

ensure ecological stability, while taking up works of road construction or up-gradation. With his 

permission, Principal Secretary, Environment, Forest and Climate Change informed that 'the 

field forest officers have been advised to keep strict vigilance over compliance of the forest and 

environment-related laws'. He also informed that 'the field forest officers have issued stay-order 

for road projects, wherever violation.under Forest (Conservation) Act, 1980; Mizoram (Forest) 

Act, 1955: or Environment (Protection) Act, 1986 was observed'. .Besides, necessary. actions ere 

being taken as per relevant provisions of the Acts in respect of the violations, which have been 

reported by the field forest officers. The details of violations observed and actions taken were 

presented by Additional Principal Chief Conservator of Forest and Nodal Oficer (Eorest 

Conservation). Thereafter, other members of the Committee and invitees informed the stahus on 

the subject and expressed their valuable suggestions for maintaining pollution-free environment 

through safe disposal of excavated soil and other effective measures. 

Aizawl District: The Deputy Commissioner, Aizawl District informed that several letters on 

environmental issues have been received in her office. A meeting of the District Level 

Monitoring Committee was held on 24.06.2022 and also, site inspection was carried out on 

22.07.2022. She informed that retaining walls for holding the earth spoils were not found at 

several places. A few dumping sites were observed but without signage. Earth spoils were found 

dumped haphazardly at several places. She suggested for construction of retaining walls and 

PCCF 
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other structures for safe disposal of excavated soil. She also suggested for disposal of excavated 
soil only at the sites approved by the competent authority. Further, she suggested tor strit 
monitoring over compliance of environmental laws at various other levels in addition to 
monitoring being done at the DC level. 

Champhai District: The Deputy Commissioner, Champhai District informed that a meeting of 
the District Level Monitoring Committee was held on 23.06.2022. In pursuance to the decisions 
taken in that meeting, site inspection was carried out on two stretches of road, namely, Tuipui -
Champhai road and Khawnkawn - Zokhawthar road. He further informed that in respect of the 
Tuipui - Champhai stretch of road, gabion walls were constructed to prevent loose soils from 

entering into the Tuipui River. He suggested to plant indigenous grass species which will help in 

binding the loose soils. No signage was found at the dumping sites. 
In respect of Khankawn-Zokhawthar stretch of road, it was informed that excavated 

soils were dumped near the bank of River Tuipui, which has affected the water flow. The 

dumped soil needs to be removed immediately for maintaining the natural flow of high-quality 

water in the river. 

(20 

Saitual District: The Deputy Commissioner, Saitual District informed in the meeting that a 

review meeting on ongoing up-gradation and widening of NH-06 and NH-102 B was held on 

05.05.2022 and site inspection was also conducted on Seling - Dulte road. He informed that 

several complaints on irregular disposal of earth spoils have been received. He suggested for 

construction of retaining walls and other slope protection structures. Also, he informed that 

NHIDCL has been requested to carry out formation cutting as per the approved technical 

procedure and submit report on actions taken (ATR) on complaints received regarding irregular 

dumping of earth spoils. Reply from NHIDCL 0s awaited. 

Serclhhip District: The representative of Deputy Commissioner, Serchhip informed that 

complaints haye been received from landowners and Mizoram Pollution Control Board (MPCB) 

regarding improper dumping of earth spoils from the on-going road construction projects of 

NHIDCL. NHIDCL was also requested to take necessary actions for proper collection and 

disposal of construction wastes and to submit report on actions taken (ATR). However, no reply 
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has been received. It was also informed that a meeting of District Level Monitoring Committee 
was held on 13.06.2022 and site inspection was carried out on 28.06.2022 and again on 
12.07.2022. Irregular muck disposal was observed. Adverse effect of the dumped soil on wet rice 
cultivation near the bank of Mat River was also observed, [t was informed that the NHIDCL has 
been requested to take remedial measures before the next site inspection scheduled during 
1week of September, 2022. 

Lunglei District: The representative of Deputy Commissioner, Lunglei District informed that 
District Quality Monitoring Committee was constituted earlier on 22.12.2021 and the committee 

conducted spot verification on 08.01.2022. A meeting of the District Level Monitoring 

Committee was held on 22.06.2022 and 3 (three) verification teams comprising of 4 members 

each have been formed to inspect the on-going works of widening and improvement of NH-54 

and NH-302. Inspection reports are to be subrmitted by the Verification Teams before 30.07.2022. 

(24 

Kolasib District: The Divisional Forest Officer, Kolasib informed in the meeting that the forest 

area involved in construction of Vairengte - Sairang road is about 248.943 ha. and details of the 

forest area haye been shared with NHIDCL and Land Revenue and Settlement Department. 

Mizoramn Pollution Control Board (MPCB): The Member Secretary, MPCB informed that 

MPCB has learnt about NHIDCL projects recently, when complaints on indiscriminate disposal 

of earth spoils were highlighted on social media. NHIDCL replied to a query on the subject 

stating that Environmental Clearance (BC) was not required for their projects and that the 

contractors were solely responsible for índiscriminate disposal of earth spoils. MPCB has 

reauested NHIDCL to provide Environmental Management Plans (EMPs). The EMPs haye not 

been received till date. 

Save Mizoram Rivers: The representative of "Save Mizoram Rivers' informed that site visits of 

the NHIDCL projects were undertaken and it was found that dumping of muck was done at 

several sites without observing environmental norms. Perennial rivers were found carrving earth 

spoils which disturbed course of the rivers and the aquatic lives. 

3 
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NHIDCLi The Bxecutive Director (ED) of NHIDCL informed that in-principlo approval was 
accorded by the Ministry of Environment, Forest and Climate Change (Integrated Regional 
Ofice, Shillong), Government of India tor NH-54 (Package-3), However, working permission is 
still to be accorded. He further infornmed that NHIDCL has not taken up any work on this road ln 

violation of the Forest (Conservation) Act, 1980. 
BD, turther, informed that in respect of NH-302 (Lunglei Tlabung road), work was 

started after handing over of the land (including forest area of 39.81 ha) by CALA to NHIDCL. 

Work in the forest area was stopped after receipt of the Stay Order from DFO, Lunglei and DFO, 

Tlabung. 
ED, further, requested the Environment, Forest and Climate Change department to 

expedite processing of application for forest clearance in respect of Tuivai - Keifang road (NH 

102B), as land for compensatory afforestation has been made available and the required 

formalities have been completed. The officers of the department informed that the proposal for 

clearance under Forest (Conservation) Act, 1980 needs to be revised in this case, as some forest 

areas were left out, which need to be added. As per the guidelines issued by the Ministry on 

28.03.2019 for effective and transparent implementation of the provisions of orest 

(Conservation) Act, 1980, any proposal for linear projects such as roads, railway line, 

transmission lines, etc. need to be processed in their entirety (para 11,2 of the guidelines). 

made: 

Thereafter, detailed deliberations were held and the following recommendations were 

1. NHIDCL Would ensure compliance of the forest and the environment-related laws. while 

implementing works of road construction or up-gradation. 
(Action: NHIDCL) 

2. For NH-54 (Package-3), Divisiona! Forest Officer, Lunglei Forest Division has reported 

violation under Forest (Conservation) Act, 1980, whereas NHIDCL has informed 'No 

Violation', In view of the conflicting reportinformation, the District Commitees for Lunglei 

District and Lawngtlai District may verify the status on violation under Forest 

(Conservation) Act, 1980 and submit their reports to PCCF at the earliest. 
(Action: DC, Lunglei and DC, Lawngtlai) 
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3. In respect of NH-302 (Lunglei - Tlabung road), NHIDCL informed that work was started 
after handing over of the land (including forest area of 39.81 ha) by CALA to NHIDCL. 
While referring to the chronological update on PRAGATI review portal, it is mentioned that 
"balance land comes within the forest area of 39.81 ha which will be handed over to 
NHIDCL after getting forest clearance and for which online application has been submited 

to the concerned Ministry" (copy enclosed). D, Lunglei may inform the status on handing 
over the forest area of 39.81 ha. The status may be informed to PCCF at the earliest. 

(Action: DC, Lunglei) 

4, In respect of Tuivai - Keifang road, NHIDCL has requested to expedite processing of 
application for forest clearance, as land for compensatory afforestation has been made 

available and the required formalities have been completed. As per the guidelines, proposal 

for road proje� ts needs to be processed in their entirety. NHIDCL may inform the rules for 

processing the proposal in phase-wise manner and not in entirety. In this case, some forest 

areas were left out, which need to be added. 

| 25 

(Action: NHIDCL) 

S. Land Revenue and Settlement (LR&S) Department would provide additional area for 

Compensatory Afforestation on priority which will facilitate expeditious clearance of the 

forest areas involved in Tuivai-Keifang road under Forest (Conservation) Act, 1980. 
(Action: LR&S Department) 

6. The Environment, Forest and Climate Change departrnent would expedite the processing of 

proposals received from NHIDCL and other User Agencies for clearance under Forest 

(Conservation) Act, 1980. 
(Action: Nodal Officer, Forest Conservation) 

7. NHIDCL Would take necessary actions, in consultation with the, District Level Monitoring 

Committees, to 'address damages caused to the environment because of irregular muck 

disposal and other activities within the next two months. 
(Action: NHIDCL) 

8. District Level Monitoring Commitees, with assistance of MPCB, would assess loss caused 

to the environment because of irregular muck disposal and other activities for recovery from 

the polluters. The amount recovered will be utilized for rejuvenation of the ecosystem. 
(Action: All DCs) 
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The Enyironment, Forest and Climate Qhange Depatment would take all necessary. actions oheck illegal felling of trees, when deyelopment projets-are takenip 
(Action oaalOticerForest Conservationy 

10. NHIDCL Would provide copies of the Environment Management Plans (EMPS) to Mizoram Pollution Control Board (MPCB). 

lI. The Ministry of Environment, Forest and Climate Change, Government of India has been 
requested for advice on requirement of environmental clearance for road projects of 
NHIDCL. The Environment, Forest and Climate Change Department, Government of 
Mizoram would pursue the matter with the Ministry for getting advice at the earliest. 

(Action: E,F and COC Department) 

12. For Vairengte - Sairang road project, as recommended earlier in the meeting held on 
27.06.2022 (copy of minutes of the meeting enclosed), GAD Would formulate a suitable 
policy on cases of overlapping of forest areas and revenue lands. 

(Action: GAD) 

13. The Committee accepted the request of Executive Director, NHIDCL to give him two 

months' time for taking necessary actions and rectifications on the complaints pointed out 

during the meeting and it was decided that the 2nd meeting would be held in the month of 

October, 2022. 

Memo No. B.22019/18/2022-FC (PCC)/PT 

Copy to: 
1. 
2. 

(Action: NHIDCL) 

The meeting ended with thanks to the Chair and the Participants. 

PS to Chief Minister 

-Sd 

(Action: NHIDCL) 

(Er. K. Lalsawmvela) 
Adviser to Chief Minister (Technical) 

& 
Chairman 

Dated Aizawl, the 

State Level Committee 

PS to Adviser (Technical) to Chief Minister, Govt. of Mizoram 

.ub, 2022 

6 
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2. 
3 
4. 
S. 

PPS to Chief Secretary, Govt. of Mizoram All members of the State Level committee 
All Deputy Commissioners, Mizoram All Divisional Forest Officers. 

(Jitendra Kumar) 
Principal Chief Conservator of Forests 

& 

Member Secretary, 
State Level Committee 

125 
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2. 

3. 

ANNEXYR-1 (3$3). 
JiINUT¾s Or THE MEETING OF MONITORING COMMITTEE TO MONITOR COMPLIANCE OF ENVIRONMIENTALLAWs rOR WORKS CARRIED OUTN VARIOUS DEVCLOPMENT PROJCCTS(LINEAR AND NON-LINIEAR) IN RESPECT Or LUNGLCI DISTRICT 

Dnto & TÉmo 
Venue 

1. 

22nd June, 2022 @ 1:00PM 
DC's Conference Hall, Lunglei 

The mecting was chaired by Pu Kulothungan A, Dc & Chaiman of the committee. At 
the outset, the chaiman welcomed all the members & invitees and explained the tens of 
refèrence of the committee, He further emphasized that the safety of our environment should 
not be compromised at the � ost of development, and requested NHIDCL / Contractors to be 
cautions while carTying out works. 

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary explained that the current 
environmental issue is dumping of muck. He. stated that most of the current problems due to 
road construction along NH S4 & NH 302 are due to negligence of environmental noms and various advisories made by the concerned authorities / Department/ NGOs and hence, stay 
order was issued with a request to construct physical barriers to preyent the entry of muck into 
ivers /streams. 

Dr. Lalramnghaki Pachuau, Scientist' D from Mizofan Pollution Control Board also 
explained the environmental impacts and that the curent situation arise due to non-compliance 
of various environmental norms /rules / regulations / advisories. She further stated that even 
show cause notice was served to NHDCL fom Mizoram Pollution Control Board. 

Representatives of NHDCL/ Contractors also explained their issues / problems. Afer 
detailed deliberation, the following � ecisions were taken, 

The meeting was of the opinion that most of the current environmental problems faced 

� ue to new road construction along.NH 54 and NH 302 are caused by negligence of 
various environmental norms /guidelines-/laws / Acts by NHD CL and its contractors. 

Stay order issued by DFO Lunglei and DFO Tlabung within their respective divisions 
were also ratified as it was inevitable to prevent further deterioration of environment 

(especially rivers and strcams due to disposed muck). The meeting decided that all the 

contractors should carry out construction of RCC / Gabion walls at the bottom of al) the 

dumping sites in full swing to prevent the entry of muck into the rivers / streams and 

should compiete withín 15 days. It was decided to carry out physical verification afer 15 

days. 
It was also agreed.that spliting the projects deliberatoly in less than 100 kms to avojd the 

-need' of obtaíning Environmental Cearance is injustice to environment and not 

acceptable, Hence, NIDCL 0B requested to re-examine tho project and take necessary 

action in obtaining necessary clearanco in addition to forest clearance in order to AVoid 

further.eomplications. 
The meing resolved that NHDCL / Contractors should enquire damages done by 

improper muck disposal to individual properties within their rospective areas and take 

necessary action to make good the loss. 

Contd..2/ 
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S. 

6. 

4. 

S 

It was also decided that NHDCL / Contractors should submit the updated muck 
umping ground conditions as pcr the following proforma to Chairman /DC. 

No 

Designated (Approvcd by 
District Admn.) 

With 
Protective 

Wall 
2 

No, of dumping grounds 

With out 
protective wall 

68 

3 

2 

Arranged by Contractor on 
mutual understanding 

Memo No.CI1015/1/2022-DFOL)yS2-3$* 
Copy to : 

Non- designated) 
With 

protective 
wall 

4 

Without 
protective 

wall 
5 

Approval of the competent authority should invariably be obtained in all the non 
designated dumping ground immediately after constructing protective wal. 

Remarks 

The meeting reiterated that dumping of muck should be done only at designated � umping 
site and all applicable environmental lawsI rules / guidelines should be followed 
stricdy. If additional � umping site is required, apprôval of the competent authority 
should be obtained and construction of protective wall (RCC / Gabion) should be 
completed before � umping muck. 

The meeting ended with vote of thanks from the Chairman. 

The mecting also decided that identified dumping ground inside forest areas should be 
cancelled and suitable areas outside forest areas should be identified by the contractors 
and approval should be obtained from competent authority. 

6 

(KULOTaUNGE 
Chairman 

& 
Deputy Commissioner 

Lunglei District 

."All merabers & Invitees for kind information and necessary action. 

Datod Lunglei, the..June, 2022 

(PCLALCHHHANDAMA ) Member Secretary 
& 

Divisional Forest Oficer. Lunglei Forest Division 
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SI No 

24 

17 

18 

23 

10 

11 

15 

16 

19 

25 

12 

20 

1 

3 

13 

14 

21 

22 

2 

6 

8 

VENUE 

Date & Time 
Subject 

Kulothungan A 
DC & Chalrnan 
PC Lalchhandama 
Member Secretary 

Name & Designation 

DC Conference Hall 

S.H. 4Zaucly 

22nd June 2022 @ 1:00 PM 
Monitoring Committee to monitor the compllance of envirónriental 
Laws. 

PhLALRAMNqHAKI PhCHsu IsaeNTETB, MO.c 

By.5 RAU RE, P 

HLalheneage 

ATTENDANCE SHEEHT 

Pm. 

Pe-Aalbauitenga 
Ateud 

kalasusa bu 

Phone No 

2 syamal kr Sugh 

44361Y6446 

bSing (tfrabtha yn) 8688SU49 28 

9434+69119 

Raonsagar fasaelRe) 9414s4s36 

673 /123| 
19545-qISTO 

4366 ()S623 
99634ossI 

9612584s6 

Yoos63 2s) 
dalsuattini 1S,usa"897424o992 

7636 os4*9O 
81421360 

Signatüre 

-. (32g) 
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SL 
No 

NUTEs oF THE MEETING OF MONITORING COMMITTEE TO MONITOR THE 
FCOMPLIANCE OF ENVIRONMENTALLAWS FOR WORKS CARRIED OUT IN 

VARIOUS DEVELOPMENT PROJECTS (LNEAR AND NON-LINEAR) 
IN RESPECT Or LUNGLEI DISTRICT 

1. 

4. 

Date & Time 

The mecting was chaired by Pu Kulothugan A, Deputy Commissioher & Chairman of the 
committee. After welcoming all the members and inyitees, he explained that the purpose of- the 
meeting was to discuss the compliance of decisions taken in the earlier mèeting by NHDCL 
and,its contractors. Hc frther stated that out of the three monitoring teams constituted (Team 
A, Tean B and Team C), only one.team (Team C) has submitted their monitoring report and the 
other two teams are yet to submit their reports. 

Pu PC Lalchhandarma, DFO, Lunglei & Member Secretary who is also convener of Team 

-C highlighted brief report of verification stating that compliance of earlier decisions was not 

upto acceptable level. He further reported th¡t dumping was done at a member of places other 

than designated dumping ground and most of the dumping grounds were without protective wall 

at the time of verification. The verification team opined that NHIDCL should pay for the 

ccological losses caused by improper muck disposal. Detailed monitoring report of Team -Cis 
at annerure2. 

Venue 

Member prescnts : 

Updated reports on designated dumping ground was given by contractors under 

NHDCL as below: 

2 
NH-54 Package-3 

2. NH-54 Packagc-4 

Package No. 

3. NH-54 Package -5 

contractors. 

NH-54 Package - 6 
5.NH-54 &302 Package - A, 
6. NH54&302 Package -B 

25" August, 2022 @ 2:00PM 
DC's Conference HIall, Lunglei 
Annexurc -I 

With protective 
walls 

completed 

12 
15 

1 

AN NEXRE -3 

No. of spoil banks /Dumping grounds 
Constn, of 

protective wall 
going on 

4 

2 
3 

Without 
protective 

wall 

4 

8 
12 

Total 

14 

Con'd 

18 
25 
16 
13 

Photographs of the protective walls constructed werà also, submitted by respectivò 

10 
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6. 

7. 

4. 

5. 

2. 

3. 

1. 

After detailed deliberation's, thÃ following decisions were taken. 
Since updated muck dumping ground was not submitted as decided in the last meeting, it was once again decided that NHIDCL/ Contractors should submit updated information using the following proforma without further delay. 

Sl. 
No Designated (Approved by District Admn) 

With 

2 

No. of dumping grounds 

Without 
protective wall protective wall 

2 3 

Arranged by contractor on 
mutualunderstanding (Non 
designatéd) With protective Without 
wall 

4 
protective wall 

5 

|Remarks 

It wasidecided that construction of protective wall should be in full swing to complete them as soon as possible and in any � ase, before the next meeting which is tentatively scheduled to be held during mid-October, 2022. 
It was decided that dumping should be taken as an opportunity to create flat land wherever possible in consultation with concerned individuals / villågers /NGOs etc. 

It was reiterated that approval of the competent authority should be obtained for dumping ground before actual dumping.even when arranged by mutual understanding, Protective walls sbould also be constructed prior to actual dumping. 
As pointed out ipn the State Level, Monitoring.Comfnittee held on 25.7.2022 (Para 2:of recommendations ) about violation or non-violation of The Forest.(Conservation) Act, 
1980 in respect of NH-54 Package-3 (under Lunglei District, Thingfal aréa ), NHIDCL informed that although in -principle approval was obtained on 22.3.2022, work was 

stared way back in October 2019 becayse the areas were claimed by some indiyiduals' and hence handed over to NHID CL, 

It was decided that NHIDCL should approach DFO Lunglei to discuss futher 
course of action. 

As desired by the sane committee mentioned at 5 above where the District Monitoring Committees were requested to assess the loss cAused to the environment due to imegular 
muck disposal ( Para 8 of the recommendation), it was decided that DFO & Member 
Secretary may take necessaiy action on behalf of tho District Monitoring Committee to "táke un the mater with Mizoram Pollution Contro) Board. 
I was reported that some individuals are dumping at the down �  hill road sides between 

3 Gate'aDd Saizaikawn which gives bad name to NFIIDCL-and its contractors. It w£s decided-that the culprits, when detected, should be reportéd immediately to DC Office so 
that appropriate action will be taken. 

Contd......3/ 
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8 

9. 

3 

The difficulty in finding dunmping ground betwocn Hrangchalkawn -Sazaikawn was also mentioncd. It was decided that all members and invitccs may extent all possible help to 
cnable NHIDCL /Contrnctots to find suitable dumping ground. It was also decided that critical locations of dumping ground that heeds wgent construction of protcctive wvall, if any, may be identi fied and informed to NHDCL. DFO Lunglei& DFO Tlabung may take nccessary action within their respecttve jurísdiction. The next mecting was also tentatively schedulcd to be held during mid -October to discuss COmpliance report and monitoring reports of Tean A & Team B. 

The mecting cndcd with vote of thanks from the Chait. 

Memo No.C.!J015/1/2022-DFOLy 88-3 
Copy to : 

(KULOTHUNGAN Áie 
Chairman 

District Monitoring Committee 
& 

Deputy Commissioner 
Lunglei District 

Dated Lunglei, the 

Al members & Iovitees for kind infornation and necessary action. 

(30 

August, 2022 

(PC LALCHHANDAMA ) 
Member Secretary 

District Monitoring Committce 

Divisional Forest Officer 
Lunglei Forest Division 

1800
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SI/No 
1. 

Ls balsuatkimi 

12 
3. 

8 69.Shekawc Rca Pry. Pem 

14 

Veee pc's 

J6 

ATTENDANCE SHEET 

Name and Designation 
Kulothungan A, Deputy Commissioner 

2: 

`G Daived, Shjamal kr Siugh 

19.(cerDpm SKK 
L9 Sulkana toanPPM)srP 

V. Labultns, "C 

Signature 
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3. 

MINOTES OF THE MEETING OF MONITORING COMMITTEE TO MONITOR THE 
COMPLIANCE OF ENVRONMENTAL LA WS FOR WORKS CARRIED OUT IN 

VARIOUS DEVELOPMENT PROJECTS (LINEAR AND NON-LINEAR) 
IN RESPECT OF HNAHTHIAL DISTRICT 

1, 

2. 

Date & Time 
Venue 
Member prescnt 

1 February 2023 @ 3:00PM 
DC's Conference Hall, Hnahthial 
Enclosed 

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary explained that the current 
major enyironmental issue is related to road construction and related works. He stated that most 
of the curent problems due to road construction along NH 54 are due to negligence of 
environmental norms and various advisories made by the concerned authorities / Department / 
NGØs and hence, stay orders were issued by concerned DFOs with a request to construct 
physical barriers to prevent the entry of muck into. rivers'/.streams. He also informed the 
meeting that show cause notice was served to NHIDCL by Mizoram Pollution Control Board. 
Further, the number- of days of violation was also reported to Mizoram Pollution Control Board 
which include areas under Hnahthial District. 

The meeting was chaired by Pu R. Lalremsanga, DC & Chairman of the Commitee. At 
the outsel, the chairman welcomed all the members & invitees and explained the terms. of 
reference of the committee. He further emphasized that development and environmental 
conservation should' go hand in hand and the safety of our environment should not be 
compromised in the name of development, and requested all concerned to be cautions while 
carrying out their duties. 

Representatives of NHDCL / Contractors also explained. their issues / problems. After 
detailed deliberation, the following decisions were taken. 

The meeting was of the opinion that most of the environmnental problems faced due to 
Dew road construction along NH 54 are caused by negligence of various environmental 
norms / guidelines / laws / Acts by NHIIDCL and its contractors. Stay order issued by 
DFO Lunglei and DFO Thenzawl within their respective divisions were also ratified as it 
was inevitable at that time to prevent further deterioration of our environment (especially 
rivers and streams due to disposed muck). The meeting decided that all the contractors 
should carry out construction of RCC / Gabion walls at the bottom of all the duaping 
sites in full swing to prevent the entry of muck into the rivers / streams if not already 
done without further delay. 

The meeling decided that NHIDCL / Contractors should enquire damages done by 
improper muck disposal to'individual propertics within their respective areas and taky 
necessary actíon to compensate the loss. 

The neeting reiterated that dumping of muck should be done only at designated dumping 
uite and all applicable environmental laws / rules / guidelines should be followed 
strictly, f additional dumping site is required, approval of the competent authority 

13 
A-B 
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4. 

5. 

6. 

7. 

The meeting also decided that jdentified dumping ground inside forest areas should be 
cancelled and suitable areas outside forest areas should be identified by the contractors 
and approval should be obtained from competent authority. 
The meeting was also of the opinion that the recent disaster ( land slide ) at Maudarh 
quarry, which took place on 14 November 2022 and claimed 12 precious lives, was als0 
largely due to negligence of environmental norms. It was reiterated that approval of the 
competcnt authority should invariably be obtajned before operating any stone quarry. 

The conmittèe also learnt that Maudarh quarry was operated without permission 
from the competent authority. So, NHIDCL was requested to take necessary action in 
order to comply all applicable Acts / rules / norms in all the working sites to minimize 
the chance of such type of disaster in fufure. 

The committee was also informed. that some contractors under NHIDCL has done river 
bed mining at River Mat with arrangements from Geology & Mining Department, 
Mizorarn and Village Council of Zobawk 'N? and Rotlang 'E', River bed mining without 
Environmental clearance is prohibited by Hon'ble Supreme court in its order dated 274 
February 2012 (Depak Kumar Vs State of Haryana & Ors ). Hon'ble NGT also prohibits 
the sane vide its order dated 5" August 2013 (0A No.171 of 2013) and hence cannot be 

permitted either by Geology & Mining Department or Village Councils. 
District Monitoring Committee, Lunglei issued instruction on 20.1.2023 to stop 

the mining immediately and to obtain necessary clearançe before any mining activity is 
taken up. River Mat, being thé boundary between Lunglei District and Hnahthial District, 
is also under the jurisdiction of Hnabthial District. The -committee requested that 
necessary elearance/approval be obtained whenever any mining/quarying is to be carried 
out. 

Updated muck Gisposal site was reported as under : 

SL Packuge 
No 

1. 

2, 

No 

3 

Wi� h completed Gabion 
Wall 
3 
7 

No of identified dumping ground 

15 

Witb on-going 
Gabion Wall 

2 

Without 
Gabion Wall 

6 

Total 
6 

14 

19 

It was reiterated that approval of the competent authority should be obtained for 
ideyified Dumpinz Ground and construction of Gabion/Pxo1ective Wall to prevent the 
entry of Muck into the river/stream should be completed betore dumping is started. 
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: 

The meeting also decided to carry out physical inspection of dumping ground, earth cutting etc. during mid February 2023 
The meeting is ended with vote of thanks from the Chairman. 

Memo No.çA1015/1/2022-DFOL)) 236- 239 Copy toy 

Sd /-R. LALREMSANGA 
Chairman 

District Level Monitoring Committee 

3 

Deputy Commi_sioner 
Hnahthial District 

Dated Lunglei, the 1" February, 2023 
1. The Principal Chief Conservator of Forest & Member Secy, State Level Monitoring Committee 
2. All menbers & Invitees for kind information and necessary action. 

(PC LALCHHANDAMA ) 
Member Secretary 

District Level Monitoring Committee 
& 

Divisional Forest Officer 
Lunglei Forest Division 
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32 

17 

18 

19 

20 

SL. No 

Date & time : Dt 1" February, 2023 @ 3:00 PM 
Venue 
Subject 

NAME 

ATTENDANCE SHEEI 

: DC's Conference Hall, Hnahthial 

Pu R Lalremsanga 

AsLAr SoHAJL 

: Distrdct Level Monltoring Commlttee 

PC. Lalchhandama 

13 'BunSkARII7 DEKN 

DESIGNATION/OFFICE 

DC/Chairman 

DFO/ Member Secretary 

GM ABe, PKG-o4. 

ABC) 

PM, BIPL, P-3 

^IGNATURE 

opi 
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No. C.11023/2/2020-DC(S)/Vol-III 
OFFICE OF THID DEPUTY COMMISSIONER SIAIA DISTRICT: MIZORAM 

Dated Siaha, the 21t June, 2022 

ACTION TAKN REPORT ON DNVIRONVENTAL I8SUCS CAUSED BX DEVELOPMUNTAL PROJEOTS IN RESPEOT OF SIAHA DISTRICT 
Snvirnmental Impact arising out of developmental works 1s 

viewc�  s:icusly by District Administration, Siaha wherein all possible e'Torts arc wut in so as to ininimise the rpnssible threat to flora, faina atia the viOaDNent as a wholc. 

n its cndeavour towards environmental sustainability and 
miimisation of 2ossible cnvironncntal threat arising out of developmeniei 
roris, Distict Acministration has taken tl: following actions. 

1. District ievel meeting on the subject involvit:g concerred stakenolders 
NHIDCL, PMPL, BIPI, BRTF, Oficials of Mara Autonomous 

Tistrict Co"ncil etc. was convened on 21.06.2022 (minutes enciosed) 
Jt. as stressed in the meeting that iany rivers in the Slate of 
Miznen and naturc as a whole has lcer adversely affected thereby 
p:eng 4 thrcat on the ecolozical baiance. Cunstri:ction cun.paries 
ie adised to take up develupmental works keeping in mind the 
sfey of the environment; one parlicular TId major actor of whicn is. 
locu iors ot. poil basks (carth spoils durap site). hey wre info: zed to 

i utilse only thuse sites l ich 1ara ha idenified for t':e 
curpos of spoil banks so as not to pol ate the str� anm.s and rivers. 
F: irs: ntal responsibllity and lega! provisinns fcr nct-copance 

HAS also highlighted and were thus iniornéd to responsibly continue 
t � uvepnenta! works keeping irn mind the environmental safetv. 

2. 39 jus On envirOnmental saleiy äs issued Lo all constructio 

?. Jriss er'!rtion o. spoils banks along ih i stretch o! pickage-8 of NH. 
tt4 un reld on 2°U June, 2022 inclying venl stekeholieg i.: 
oiclali from NHIDCL, BIPL and concerned Village Councl 
Presidents. The exercise was led by Addl. Deputy Commissicncr, 
Biaha who in the proceBs reiterated that develop1nent at the cost of 
environmental threat would not be sustainable and acceptable and 
therefofe minimisation of environmental impact should be the first 

35I..... 
DL... .....esso 
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priority, He further statcd that. the p0robton of tpoil hanks as the 

major factor of riverine pollh1tion in Mlz0tan nebds to change and 

thercfore the site engincers in partioular have the moral responsibility 

in fulilment of tlhe rAme, 

<. Joint veriicaon of prcpose! Apoil banks along Kawlch/-Pirira 

Tongkalong road (30 to 45 kmu, ott-goiug construction) was held oi. 

Sth July, 2022. Thc joint verification was headed by Sub-Dy. 

Conmissioner invojving concerned stakeholders i.e. Officials trom 

BRTF and concerned Vìlage Council Presidents. Utmost care so f£ 

not to impect ènvironmental stability was taken in the exxercise aná 

hencc all pronosci dumping sites/spoil bankS were identifjed on plsfs 

JocEted far say rom streains an£ rivéë. (verification report ero:áj 

5. The reqiring tody (BRTE) of 45 to 66 khn_ along KawlchawPhura 

Tongkaiong ro¡d who le's pl¡nned on starting the works in he nar 

future was directed by the District" Aciiiniistration to first obtain 

Environament Forest clearance from the concerned Authority ie. 

hiera Autononious District C:uncil bèfore.identiiying 'any site for 

excavaticn works or spoii b:nks. Only after which further ncessary 

actior: involving District Administration such as joint verifica ion for 

the yuse 4ant-esgaiekiou or. ofherg shaü e unke up. 

enciosci) 

Buomitied tc the Jeber Sycray, State Level Comnmiltee lo nrir 

enviroamer'ei iss:s arigirg iom devolapmental projeuts. 

Enco; he slucd 

v 

(LALSANGINAÑ 
Deputy Conmisgie: 

Siaha Distr.ct : M'ta 

MINT 

SPC 
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Azadlka Amrt Mahotsav 

To 

Subj: 

No.L.11012/3/2022-DC(LTI) GOVERNMENT or MIZORAM 
OrriCE OF TIIC DEPUTY COMMISSIONER. 

LAWNGTLAI DISTRICT : LAWNGTLAI 
(LAND ACQUISITION BRANCE) 

The Deputy Conservator of Forest (FC) 

Dated Lawngtlal, the 20th December, 2022 

Department of Environment, Forests & Climate Change, 
Mizoram, Aizawl 

Submission of Action Taken Report under various road construction 
projects in Mizoram 

Sir, 
With reference to the subject cited above, I would like to submit various action 

taken points as b� low: 

Enclo: As stated 

1. Approval for spoil banks in connection with the ongoing NH-54 is given after 
verification with forest department with certain conditions to comply with.(copy 
enclosed) 

2. In pursuant to notification issued by EF&CC Departnent, District Level Monitoring 
Committee on NH-54 was held on 01,07.2022.(Meeting minute enclosed) 

3. A meeting of Distriçt Level Monitoring Committee was held on 28.01.2021 and several 
actions were taken. (Meeting minute enclosed) 

4. Joint verification was conducted on 17.09.2022 to verify whether any violation of 
Forest has occurred in the forest area falling under the project alignment of NH 
54.(verification report enclosed) 

5. In addition to this, the acquiring agency and concerned constructors were informed 
several times verbally and in writing to ensure that the development project � oes not 
caused damage to the environment. 

This is for your kind information. 

Yours faithfully 

(MARILYN RUALZAKHUMTHANGI) 
Deputy Commissioner 

Lawngtlai District, Lawngtlai 

DC Office, Lawngtlal Electric Veng Pin-796891 Phone No.-03835 232805 Fax No. -03835 232656 emall- dc<awngtlal2010@gmail.com 
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(OVERNMENT OF MIZ0RAM 
OFFICE (0F TIIE DEIUTY COMMIS9IONDR SERC1IP DI9TRICT: MIZORAM 

No.F. 140822O18-DC(SRCN) 

R 

Then, etesis A ('litmate Change Dcpartment 

Ario takrn report-regardng. 

Serchht, the 21* July, 2022 

NF20191 2022-FCPCCEint dt. 20.7.2022 

(CCF 

A12 

i. tirg a ieíerence to the letter No and subject cited above, I am u; hrreh he action taken rcpart with respect to nonitoring oi e*:Cai aFUCA BTing fron developmentai projects undertaken by NHIDCL in Se:ch; DHc: jc; yus kind iniormatian and necessary action. 

Yours faithfully, 

(NAZUK KUMAR) 
Deputy Commissioner 

Serchhip Distric: Miram 
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ACTION TAKEN REPORT 

1. The district administration, had instructed the Gencral Manager (P), NHIDCL, PMU 

Seling vide letter No.K.12011/15/2021-DC(SRCP) dt.01.06.2022 to take necessary 

action for proper collection and disposal of construction wastes generated such as 

earth spoils as per approval environmental management plan for safe disposal and 

to avoid environmenta) hazards in the ongoing NH-54 road construction activities. 

(Annexure-1) 

2. Meeting of District Level Monitoring Committee on Implementation of JICA Funded 

Road lmprovement Works of NH-54 Was held on 13.06.2022 at 11:00AM. Minutes of 

meeting is enclosed at Annexure-II. 

3. Joint Inspection of designated spoil banks within the whole stretch of the district 

was held on 28.06.2022 and 12.07.2022. Inspection report is enclosed at Annexure 

II. 

(HAZUK KUMAR) 
Deputy Commissioner 

Serchhip District, Mizoram 

173 
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Minutcs ofthe Mecting of ScrchanDlstrlctLevelMoniloring Committec on 
Implcmcntalion ofJICATunded Road mprovéncnt Works of NH-64 

Venne: 1C'% Mecting Room. Berchhip 
Date: 28.9.2022 al 12.00 h0on 

Members prascnt: Attendance shcct attached 

The mecting was chaircd by li Naz1k Kumar, IAS, DCSerchhip and at the outset, she 

extended a warm welcome to all members prcscnt and after that the current scenario of 

implementation of JICA funded Road projcct of NH-54 along various packages such as 
Package -1, Parkage -l and ChhiahtlangSerchhip.By- Pass within Serchhip District were 
discussed in detas and the following decisions were made by the Committee. 

LPackage -i( Khuntung to Keitum): The road construction along Package -I had already been 

inspected by the District Levcl Monitoring Committee on 28.6.2022 and the Committee had 

given renmmendations for improvement and rectification of the designated Spoil Banks 

(SBs) where ireguiar dumping and spillage of spoils were observed. As already resolved by 

the Committee in thc previous1mceting, District Level Monitoring Committeewill conduct re 

1isit of all the SBs in this package to inspect and see the performance of User 

Agency/Contractors in undertaking the remedial measures for SBs as recommended by the 

CoInnitte during lhe inspection. 

2. Package -1] ( Keitum to Lnglei Road): The Committee inspected the road constructíon 

including iregular spoil dumping in SBs in Package -II on 12.7.2022. Similar to Package-I, 

the istrid Level Monitoring Committee had made recommendations for improvement of 

SBs ud lle pruedive heasure tu minimize the adverse inpact of inpruper spoil dumping 

in the downi:ill terr.ins. As alrezdy decided by the Comnittee, re-inspection shall be done by 

ihe Comnittee along this package also to sce how well the User Agency/Contractors has 

complied wib the recommendations of the Committee for improvement and development of 

the SBs. 

3. The Distriet Leve] Committee mesnbers inay group themselves into two teams sn that re 

inspection along package -1 and Il is completed at the earliest possible time. By any mean, 

both teanms shall complete re-inspection before 15.10.2022. 

4. Chhiatlang&fierchhip By PaNS: The U3er Agency (NIIDCL) may pursue Stage -l approva! 

of Porest Cleararce fo: this package more eficiently. In the mesutin:e, District Level 

Monitoring Comnitiee snay eonduet inspection of Serchhip By Pass at earliest eonvenient 

time. 

The meeting exded with Thanks fronn the Chair. 

PIB 
Receipt No .....0. 

Date ........L9.:.. w 

Sd/(LALMUANSANGA RALTE) 
Add!. Deputy Commissioner, 

Serchhip;Mizoram 

O Scanned with OKEN Scanne 
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Memo No. 130g1/1/2021-TV)/ 796- 788 Copy tg: Dated gh.10.2022 

1) Addl. P(CV & Nodal Offeer(C) Mizorom,Alrawl for kind Information. 
2) Menber Seeretary, MPCR, Alawl for kind nfornatlon and necs6ary action. 3) All membets for kind infornation and necossary action. 

(LALBIAKCHAMA CHAWNGTHU) 
Divisional P'orest Offlcer, Thenzawl&Member Secretary 

Distric: Loval Monitoring Comnittee on Inplementation of 
JICA Punded Road Tmprovement Works of NH-54 

No.B.T 

To, 

Scanned with OKEN Scanner 
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T'a, 

Subj: 
Ref: 

bi). 

No.F.14011/430/2022-DC(A)VL&B S -I 
OFFICE OF THE DEPUTY COMMISSIONDR AlZAWL DISTRICT, AIZAWL 

(LANDS & BUILDJNG BRANCH) 

Principal Chief Conservator of Forest, Mizoram 

Member Secrelary, State Level Comnitlec. 

Submissjon of Report. 

& 

Enclo: 1) Reporl. 

Datedl Aizawl, the ar 

No.B.22019/18/2022-FC(PCCF)P DL20.07.2022 

With reference to the subjecl and re•erence letter No. cited above, I have 
the honour to submit berewith action taken reports rogarding environmental damages 
cAUsed cdue to various projects taken up by NHIDCL in the state of Mizoram. 

This is for your information and further necessary action. 

2) Mecting of District Level Monitoring Committec. 
3) Meeting Minules. 

f:.::. 

D: 

P!: :CF 

July, 2022 

Yours taithully. 

(LALNUNDIKA) 
Adll, 1Deputy Commissioner. 

Aizuwl Distriet, Aizawl. 

O Scanned with OKEN SCanner 
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AÇTION TAKCN REPORT 

1. Twclve (12) numbers of leiters pertaining to enyironmental issues have been Teceived 
by his Office. 

2. A meeting wvas held on 24:06.2022 at the Deputy Commissioner's Office Chamber, 
Aizawl. In pursuance of the decision made by the meeting, a joint inspection was 
scheduled to be held on 08.07.2022, However, the first schedule was posponed and 
Tescheduled on 22.07.2022 (Friday). 

Besides looking into whether environmental Jaws are complied with, the joint 
inspection team will monitor on any case of improper disposal or dumping of 
excavated soil on lands other than the .designated spoil 'bank and its impact on 
environmental damages due to the ongoing construction works ofNH-54 and NH-06. 

O Scanned with OKEN Scanner 
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atior ules 
MINUTES OF THE MEETING OF MONITORING COMMITTEE TO MONITOR COMPLIANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN DEVELOPMENT PROJECTS IN AIZAWL DISTRICT 

Venue 
Time 

: DC's Chamber, Aizawl 
:24.6.2022, 2.00pm 

The meeting was presided over by S1t Dr Lalhriatzuali lAS, Deputy Commissioner Aizawl and Chairman, Monitoring Committee, Aizawl Distríct..As invited from the chair, Sh Laltlanhlua Zathang, DFO Aizawl and Member Secretary explained the term of reference of the committee so constituted. Though the Committee to monitor and vigil environmental laws on various development projects both linear and non linear within Aizawl District, the main focus at this juncture shall be confined to the current environmental issues due to indiscriminate dumping of spoiled earth from the construction/widening works of roads. Smt Lalramnghaki Scientist, Mizoram Pollution 
Control Board also stated that the likes of the present situation was already anticipated and hence NHIDCL were communicated however they seemingly undermine to Comply the environmental norms and the present problems has risen and they have 

only pay attention after serving show cause notice. 

The Commitee was apprised that there are two big road construction projects viz. NH 
54 Aizawl Tuipang Road package 1 to which th¹ User Agency, NHIDCL has Final 
Approval from competent Authority and NH 06 Seling to Zokhawthar Road (Seling to 
Tuirini stretch within Aizawl District) which User Agency was yet to obtain In Principle 
Approval/Stage 1 Approval. Since the Approval is still under process whereas the 
guidelines stated that Some projects involve use of forest land as weil as non-forest land. 
State Governments/project authorities sometimes start work on non-forest lands in 
anticjpation uf the approval of the Central Government for release of the forest lands required 
for the project. Though the provisions of the FC Act may not have technically been violated by 
starting of work on non-forest lands, expenditure incurred on works on non-forest lands may 
prove to be infruUctuous if diversion of forest lands involved is not approved. Therefore, f a 

project involves forest as well as non-forest land, work should not be started on non-forest 

land till approval of lhe Central Government for release of forest land under the Act has been 

ob'ained unless and to the exlent permitted by the FC Rules or guidelines issued thereunder 

and it is understood that such development project is required by the state however 

environment should not be compromised. With this background deliberation, 
followings are decided. 

1. Advance implementation of the Project: The Committee understood that 

implemetation of project is not prevent� d outside forest area prior to obtaining In 

Principle Approval from competent authority, however, this does not mean that 

User Agency can work undermining environment laws in all stretches and no work 

should be carried out in forest area. Therefore User Agency has to be readied to 

any realization of the required amount for compensatory afforestation, net present. 

vajue, penal CA from the forest area under Forest gonservation Act,.1980 and 

DEL s..sseseoeot 

O Scanned with OKEN Scanner 
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also environmental compensation under Environment (Protection) Act, 1986 wherever violation of the above found. 
2. Site inspection: The Committee shall visit construction sites starting from NH 06 Seling - Tuirini on 8.7.2022, Member Secretary may prepare format for inspection. The committee may thoroughly inspect compliance of OM (Instruction on National Highway Constructions in Mizoram) vide No.K.12011/4/2019- REV Dt.9.11.2020. 
3. Muck disposal: The meeting resolved that overburden earth must only be dumped in designated dumping sites identified by authority and must be stabilized by 

constructing gabion wall/rcc wall to prevent any further overflow of spoiled earth. 
In case of any additional dumping site required User Agency must acquire private 
lands and the land filled shall further developed intó more suitable land. 

4. Addition of Committee members: The Committee so constituted to monitor 
development projects on compliance of environmental laws within Aizaw district 
and it was opined that Commissioner of Aizawl Municipal Corporation and 
Setlement Officer, LR&S Department Aizawl district be added to the Committee 
for which appropriate authority may be approached. 

The meeting ended with thanks from the chair. 

Memo No.B.12023/2/2017 - DFO(A)Va36 : 

Cogyto 

Dr LALHRIATZUALI RALTE 
Deputy Commissioner 

& Chairman 
Monitoring Committee, Aizawl District 

Change for kind information 

Dated Aizawl, the 29th June 2022 

1, Principal Chief Conservator of Forests Mizoram for kind information 
2. PS to Principal Secretary, Depatment of Environment, Forest & Climate 
3. All Members for kind information and necessary action 

(LALTLANbOA ZÁTHÁNG) 
Divisional Forest Officer 
Aizawl Forest Division 
& Member Secretary 

Monitoring Committee, Aizawl District 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 
19. 

Meeting on ......2..2e..2:.A... 

NAME 

ATTENDANCE SHEET 

Dr. Lalhriatzuali Ralte 

Latunda 
Lahiai 

br- Laraug 

DESIGNATION 
DC 

SCNIIsT 

JPo, Aiyaue 

Mobile No. 

9436141306 

894036253 

43614 6946 
943619S28G 

SIGNATURE 
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REPORT ON THE ASSESSMENT OF ENVIRONMENTAL COMPENSATION AGAINST 
THE ENVIRONMENTAL DAMAGES CAUSED BY NATIONAL HIGHWAYS AND 
INFRASTRUCTURES DEVELOPMENT CORPORATION LIMITED (NHIDCL) IN 
CONNECTION WITH WIDENING OF NATIONAL HIGHWAYS IN MIZORAM  
 
Background:  
 

Public complaints and outcries have been constantly received the state govt. from various parties 
against the alleged improper, haphazard dumping of earth spoils from road construction of the 
national highways in various parts of Mizoram undertaken by National Highway Infrastructure & 
Development Corporation Limited (NHIDCL) and its engaged contractors.  
 

The environmental damages arising out of the road constructions in various parts of Mizoram are 
allegedly due to negligence/violation of various environmental laws/norms by NHIDCL and its 
contractors. 
 

State Level Monitoring Committee and District Level Monitoring Committee:  
 

The State Government constituted State Level Monitoring Committee to monitor compliance of 
the environmental laws while implementing development projects in the state of Mizoram under 
the Chairmanship of Adviser to Chief Minister (Technical) on 15.07.2022. District Level 
Monitoring Committee was also formed by the Government for each district under the 
Chairmanship of concerned DC.  
 
Violation of environmental norms and environmental damages caused by NHIDCL 
 

The District Level Monitoring Committees carried out monitoring of the developmental projects 
of NHIDCL within their jurisdiction. It was confirmed that NHIDCL has largely violated 
environmental Acts/Rules - Mizoram (Forest) Act, 1955 and Forest (Conservation) Act, 1980, 
Construction and Demolition Waste Management Rules, 2006 & Water (Prevention & Control of 
Pollution) Act,1974 and have caused devastating environmental havocs in many places. Dumping 
of earth spoils in inappropriate/unauthorized sites and the irregular muck disposal have caused 
environmental damages including deforestation, blockage of road and culverts, damages of the 
natural drains and severe contamination of important rivers at several places in Mizoram.   
 
Assessment of environmental compensation against environmental damages. 
 

Meeting of the State Level Monitoring Committee held on 25.07.2022 at the Chief Minister’s 
Conference Hall, Aizawl has decided to assess the loss caused to the environment due to irregular 
muck disposal and other activities from polluters. District Level Monitoring Committees are 
entrusted for the tasks with assistance of Mizoram Pollution Control Board (MPCB).  
 

Environmental Compensation Regime as per  the Hon’ble NGT Order 
 

MPCB has taken initiatives for assessing Environmental Compensation (EC) as per the 
Environmental Compensation Regime approved by the Hon’ble NGT in its Order dated 
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19.02.2019 in O.A No. 593/2017 in the matter of Paryavaran Suraksha Samiti & Anr. Versus 
union of India & Ors. Accordingly, Environmental Compensation is liable to be paid by any unit 
violating the environmental norms for causing environmental damages. The formula for 
calculation of Environmental Compensation as per the Hon’ble NGT order is as below:- 
 

EC=P1xNxRxSxLF 
Where, EC is Environmental Compensation in ₹ 
PI = Pollution Index of industrial sector (80 for red, 50 for Orange & 30 for Green) 
N = Number of days of violation took place  
R = A factor in Rupees (₹) for EC (taken as 250 for EC ) 
S = Factor for scale of operation (0.5 for Micro, 1.0 for small and 1.5 for large) 
LF = Location factor (taken as 1.0 as the project area located >10km from the Municipal     
     Boundary) 
 

As the number of days of violation is to be taken into account for the calculation. MPCB has 
issued letter to all the DFOs wherein violation has taken place such as, Aizawl, Thenzawl, Lunglei 
& Champhai and DCF of Lai Autonomous District Council & Mara Autonomous District Council 
requesting them to submit report on the number of days of violation occurred within their 
jurisdiction.  
 

Reports have been received from Serchhip, Lunglei, Siaha and Aizawl based on which assessment 
of EC has been made as below: 

Sl 
No 

Name of the Project 
 

PMU with District Period of 
violation 

took place 
 

No of 
days of  

Violation 
took place 

Amount 
(₹) 

 

1. 
 

NH-54 (Package-2) Lunglei 
 

Starting from 
January 2021 

684 6,840,000.00 

2. NH-54 (Package-3) Lunglei -do- 684 6,840,000.00 
3. NH-54 A & 302 (Lunglei 

to Tlabung) 
Lunglei Starting from 

April 2022 
229 2,290,000.00 

4. 1 (Khumtung to Keitum) Serchhip 1.3.2020 to 
October 
2022 

975 9,750,000.00 

5. 1 (Chhiahtlang to 
Serchhip By-pass) 

Serchhip -do- 310 3,100.000.00 

6. 2 (Keitum to Pangzawl) Serchhip -do- 975 9,750,000.00 
7. NH-54 (Package -7 

Kachao – Amobyo 
Vaithie) 
Chainage 331 +400 to 
332+080  

Siaha January 2022 325 3,250,000.00 

8. NH-54 (Package -7 
Kachao – Amobyo 
Vaithie) Chainage & 
328+800 to 329+300 

Siaha -do- 320 3,200,000.00 

9. NH-54 (Package -8 
Pachhy lokah) 
Chainage   344+500 to 
344+650 

Siaha January 2021 330 3,300,000.00 

10. Theiri Area 
Chainage   360+700 to 
360+800 

Siaha -do- 460 4,600,000.00 

11. NH-06, Seling to Dulte 
Road (Package-I) 

Aizawl - 139 1,390,000.00 
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12. NH-06, Seling to Dulte 
Road (Package-II) 

Aizawl - 67 670,000.00 

13. NH-06, Seling to Dulte 
Road (Package-III) 

Aizawl - 74 740,000.00 

14. NH-06, Seling to Dulte 
Road (Package-IV) 

Aizawl  132 1,320,000.00 

15. NH-54, Aizawl to 
Tuipang Road 

Aizawl - 513 5,130,000.00 

16. Dulte-Kawlkulh-
Champhai 
(Package-1) 

PMU-Seling Report not 
received 

 - - 

17. Dulte-Kawlkulh-
Champhai 
(Package-2) 

PMU-Seling -do- - - 

21. Dulte-Kawlkulh-
Champhai 
(Package-3) 

PMU-Seling -do- - - 

18. Lawngtlai Bypass 
(Package-3) Bypass No.4 

PMU-Lawngtlai -do- - - 

19. Keifang-Tuivai (Package-
1) 

PMU-Seling -do- - - 

20. Keifang-Tuivai (Package-
2) 

PMU-Seling -do- - - 

21. Keifang-Tuivai  
(Package-3) 

PMU-Seling -do- - - 

Total 59,070,000.00 
 

                                              (Rupees five crore ninety lakh seventy thousand) only 
 

Note: 
 The project is categorized as red under pollution index  
 One package is taken as Micro for scale of operation.  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

                                                                                                                         
(C.LALDUHAWMA) 

Member Secretary, 
Mizoram Pollution Control Board  

 
 
 
 

 
 
 
 
 
 

 
 

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001 
Ph.No.2336173/2336590 Fax:2336591  Email:mpcb@mizoram.gov.in Website:http://www.mpcb.mizoram.gov.i 

1820



Chairman 

Members 

No.C.18014/379/2023-FST 
GOVERNMENT OF MIZORAM 

ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT 

In compliance to Order dated 17.03.2023 passed by the Hon'ble National 

Green Tribunal (Eastern Zone Bench, Kolkata) in O.A. No.26/2023/EZ (Pi Vanramchhuangi 
Vrs-UOI&Ors.), the Governor of Mizoram is pleased to constitute a committee of the 

following members with immediate effect and until further order: 

Member Secretary 

Board. 

NOTIFICATION 
Dated Aizawl, the 18 August, 2023 

Principal Chief Conservator of Forests, Mizoram 

Representative of Integrated Regional Office, MoEF&CC, 

Shillong 

Chief Wildlife Warden, Mizoram 

Deputy Commissioner/District Magistrate, Lunglei District 

with respect to area falling under Lunglei District 

Deputy Commissioner/District Magistrate, Lawngtlai District 

with respect to area falling under Lawngtlai District 

Deputy Commissioner/District Magistrate, Siaha District with 

respect to area falling under Siaha District 

Member Secretary, Mizoram Pollution Control Board, Aizawl 

The Nodal Agency for the committee shall be Mizoram Pollution Control 

The Committee shall take site visit of the NH-54 between Km 431/00 to Km 

562/00, where work of road construction/road widening has been done by NHIDCL, 

alongwith concerned parties including NHIDCL and may invite other persons, officials or 

non-officials, apart from the above stated members for undertaking the site visit as and when 

required. The committee shall make observations on the following points: 

(1) Throwing of debris/muck along the slopes next to the road by NHIDCL 

sliding down directly into the river. 
(2) Disposal or non disposal of muck in the earmarked muck disposal sites by 

NHIDCL and whether those earmarked sites are adequate for disposal of the muck generated. 

(3) Quantum/details of work executed of road construction/widening. 

(4) Status of forest clearance for the said portion ofroad. 

The committee shall carryout the site inspection and submit report on or 

before 31.08.2023. 

Sd/-R.K. SINGH 

Principal Secretary to the Govt. of Mizoram, 

Environment, Forests & Climate Change Department. 

Contd..2/ 
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Memo. No.C.18014/379/2023-FST 
Copy to : 

-2 

i Dated Aizawl, the 18" August, 2023 

1. P.S. to the Minister, Environment, Forests & Climate Change Department. 
2. The 0.S.D. to the Chief Secretary, Govt. of Mizoram. 
3. Sr. P.P.S. to Principal Secretary, Environment, Forests & Climate Change 

Department. 
4. Integrated Regional Office of Ministry of Environment, Forest and Climate 

Change, Shillong, Govt. of India. 
5. Executive Director, National Highways Infrastructure Development Corporation 

Limited (NHIDCL), Tuikhuahtlang. 
6. The Secretary, Public Works Department. 

9. All members concerned. 

7. The Principal Chief Conservator of Forests, Mizoram. 
L& Member Secretary, Mizoram Pollution Control Board. 

(H.C.ZONUNTHARA) 
Under Secretary to the Govt. of Mizoram, 

dEnvironment, Forests & Climate Change Department. 
Ph:- (0389) 2335237(O) 

email : efccsectt@gmail.com 

1822



Venue 

MINUTES OF THE MEETING ON ISSUES RELATING TO OA.NO.26/2023/EZ- VANRAMCHHUANGGI VRS. UOI & ORS 
Date & Time 

List of participants: 

: Chief Secretary Office, MINECO : 14h August 2023@2:00 P.M 

1. Dr Renu Sharma, LAS, Chief Secretary to the Govt. of Mizoram 2. Dr K. Lalthawmmawia, Secretary, PWD 3. Mr. R.K Singh, IFS, Principal Secretary, EF&CC Department : 4. Ms. Helen Dawnmgliani, Secretary, L&J Department 5. Mr. C.Lalduhawma, Member Secretary, MPCB 
Under the chairmanship of Dr. Renu Sharma, Chief Secretary, Govt. of Mizoram, a meeting was convened on the date and yenue indicated above to discuss the Hon'ble National Green Tribunal (NGT) orders on the matters related to OA. No. 26/2023/EZ - Vanramchhuangi vrs. Uol & Ors. 
regarding road widening projects undertaken by National Highways and Infrastructure Development Corporation Limited (NHIDCL) in the state of Mizoram. 
Under Ministry of Road Transport & Highways, Government of India, NHIDCL is undertaking 
widening to 2-Lane road projects in the state of Mizoram covering National Highways, NH-54 
(Aizawl to Tuipang), NH-06 (Seling to Zokhawthar), NH-302 (Lunglei to Tlabung), NH-102B 
(Keifang to Manipur). The projects of NHIDCL are being executed on Engineering procurement 
and Construction (EPC) mode, wherein private players have been engaged by NHIDCL for the 
construction works. 

(192) 

Pi Vanramchhuangi, Chaltlang, Aizawl has filed petition in respect of NH-54 between the Km 
431/00 to Km 562/00 to the Hon'ble NGT, Eastern Zone Bench, Kolkata against the said 
widening of road project for causing environmental damages due to indiscriminate improper 
dumping of muck down the cliffs. Respondents are listed below: 

1. Union of India (through Secretary, Ministry of Environment Forests &Climate Change) 
2. Ministry of Road Transport & Highways (through Secretary, Ministry of Road Transport) 

3. NHIDCL (through Director, NHIDCL, New Delhi) 
4. State of Mizoram (through Chief Secretary, Mizoram) 
S. Public Works Department, Govt. of Mizoram (through Secretary, PWD, Govt. of ) 
6. Principal Chief Conservator of Forests (through Department of EF&CC, Mizoram) 
7. Mizoram Pollution Control Board (newly impleaded as per subsequent order dated 

20.07.2023) 
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Directions to the State Govt, issued by the Hon'ble NGT Orders on the matter, as listed below: 

I. Committee to be constituted by Order dated 17.03.2023 for the Government of Mizoram 
under the Chairmanship of PCCF comprising of : 
1) Integrated Regional Office of MoEF& CC, Shillong 
2) State Wildlife Warden 
3) Concerned DMs of the respective Districts of Mizoram 
4) Mizoram Pollution Control Board as Nodal Agency. 

The Committee has to undertake site visit, concerned parties including NHAl and submit 
a report. The Committee Report on afidavit is to be filed within four weeks as per the 
latest Order dated 11.08.2023. 

2. The Environmental Compensation to the extent of Rs.S,90,70,000/- (Rupees Five Crores ninety 
lakhs seventy thousand only) was imposed against the National Highway Infrastructure 
Development Corporation Limited (NHIDCL) as per the report of Mizoram Pollution Control 

Board which was part of the affidavit submitted to NGT (EZ) On 10.08.2023. 

3. NGT vide Order dt.11.08.2023 questioned what actions have been taken for recovery of 

the said amount and whether FIRs have been lodged against the officers of NHIDCL 

responsible for environmental violations. 

Hon'ble NGT directed the State Respondents to file affidavit by the next date of listing 

specifically stating what action has been taken with regard to recovery of the Environmental 

Compensation and action taken against the officers involved in Environmental Violations. 

Chief Secretary, Govt. of Mizoram is directed to file personal affidavit in the mater by 

next date of hearing which is listed on 13.09.2023 

The Hon'ble NGT orders in respect of the above points were discussed and deliberated upon 

in the meeting and decisions were taken for taking immediate action as stated below: 

1. Constitution of the Committee: 

Notification for constituting the Committee with detailed TOR is to be issued 

immediately upon the approval of the Hon'ble Chief Minister, Mizoram. The committee 

so constituted shall take prompt action to submit report in time. 

Action: EF&CC 
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2. Imposition and Recovering of the Environmental Compensatlon 
ne appropriate authority to impose environmental compensation is to be finalised soon. 
Relevant notifications/orders/rulings to this effect shall be obtained and studied to 
ascertain the authority and take immediate action to levy Environmental Compensation to 
NHIDCL. 

3. Actions against the Officers of NHIDCL 

Action shall be initiated against NHIDCL by the authority or officer authorized by 
Central Govemment as per section 19 of the Environmental (Protection) Act, 1986. 

Memo. No.C.18014B79/2023-FST/ 

2. Principal Secretary, EF&CC 
Copy to: 1, OSD to Chief Secretary, Government of Mizoram 

3. Secretary, Public Works Department 

Action: EF&CC 

Principal Secretary to the Govermment of Mizoram, 
Environment, Forests & Climate Change Department. 

4. Secretary, Law & Judicial Department 
S. Member Secretary, MPCB 

Action:EF&CC 

Sd/-R.K.SINGH 

Dated Aizawl, the 18h August, 2023 

(H.C. ZONUNTHARA) 
Under Secretary to the Govt. of Mizoram, 

h Environment, Forests & Climate Change Department. 
Ph :- (0389) 2335237 (0) 

email : efecsectt@gmail.com 
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I. LUNGLEI DISTRICT 

 

 

1. Spoil Bank No 1, Tawipui North-II Village area, Lunglei District 
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2. Spoil Bank No 4, Tawipui North-II Village area, Lunglei District 
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3. Pic: Additional Dumping site, Tawipui South Village area, Lunglei District 
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4. Pic: Additional Dumping site, Tawipui South Village area, Lunglei District 
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5. Pic: Spoil Bank No.10, Tawipui South Village area, Lunglei District 
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6. Pic: Spoil Bank No.11, Thingfal Village area, Lunglei District 
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II.   LAWNGTLAI DISTRICT 

 

 

 

1. Pic: Spoil Bank A-2, Chawnhu Village area, Lawngtlai District 
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2. Pic: Dumping site, Saikah Village area, Lawngtlai District 
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3. Pic: Spoil Bank 02, Lower Saikah Village area, Lawngtlai District 
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4. Pic: Spoil Bank 04, Lower Saikah Village area, Lawngtlai District 
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5. Pic: Spoil Bank 05, Lower Saikah Village area, Lawngtlai District 
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II. SIAHA DISTRICT 

 

 

 

1. Pic: Slide area, Near Zero point, Siaha District 
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2. Pic: Spoil Bank No. 06, Ambyu  Village Area, Siaha District 
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3. Pic: Spoil Bank No. 07, Theiva  Village Area, Siaha District 
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NATIONAL HIGHWAYS AND INFRASTRUCTURE 
DEVELOPMENT CORPORATION LIMITED (NHIDCL) 

MINISTRY OF ROAD TRANSPORT & HIGHWAYS 
GOVERNMENT OF INDIA 

Widening and Up-gradation to 2-lane with paved shoulder configuration and geometric 
improvements from Km 250.000 to Km 380.000 (Section-3: Civil Contract Packages- 6, 7 
and 8) on Aizawl - Tuipang Section of NH-54 in the State of Mizoram on Engineering, 
Procurement and Construction (EPC) mode with JICA loan assistance 

SPOIL BANK NO& SWDWXV
     (30 April 2023)

 PMU- Lawngtlai

Authority’s Engineer 

Intercontinental Consultants and Technocrats Pvt. Ltd., New Delhi, India 
in association with 

PADECO Co. Ltd., Japan 
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